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LEGISLATIVE ASSEMBLY.

Wednesday, 18t March, 1933.

The Assembly met in the Assembly Chamber of the Council House

gix Eleven of the Clock, Mr. Chairman (Sir Hari Singh Gour) in the
air,

i
SHORT NOTICE QUESTIONS AND ANSWERS.

Ba~ o~ THE HorpIing oF THE INDIAN NATIONAL CONGRESS IN CAILCUTTA.

Mr. 8, C. Mitra: («) Will Government please state if there is any
truth in the Press report that Government are going to ban the holding
of the next Session of the Indian National Congress in Calcutta?

(b) Ts it not a fact that Government on several ocecasions admitted
that theyv have not deelared the Congress an unlawful Association?

(¢) Has the attention of Government been drawn to the Associated
Press message in which it has been stated (on the authoritv of Mr. Aney
and Pandit Madan Mohan Malaviya) that the date of the Congress Session
has been changed to March 31st, and April 1st. in order to allow the
Congress to record the country’s verdict on the White Paper?

() Ts it the intention of Government not to permit the Congress

leaders and authorities to discuss and judge the White Paper on its
merit?

(¢) Are not Government aware that the Subjects Committee of the
‘Congcress settles the ngenda of business to be taken up in the open Session
of the Congress and that it is necessary to hold meetings of the Subjects
Committee to settle the future programme or even to amend or alter
its present programme?

(f) Will Government state the reasons why they are not permitting
‘an agsociation like the Congress, which has not been declared unlawful,
to give ita verdict about the acceptance or otherwise of the constitution
as ndumbrated in the White Paper?

The Honourable Sir Harry Halg: (a) Tt is thc case that Government
see no reason to depart from the position thev took up last vear, that the
Conoress Session eannot be allowed while the Congress stands pledged
to civil disobedience.

(b) Yes. ' o -

(c) Yes. Other Press messages, however, indicale that the dats was
fixed 80 as not to precede the Calcutta Corporation Election which takes
place on March, 29th. . ‘

" (d) There is no objection to Congress leaders, who are at liberty, dis-
cussing the White Paper. )
( 1381 ) A
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. (¢) This may be the procedure in normal times, but it was not followed
in 1932 when the acting President of the All-India Congress Committee
addressed the Presidents of -Provincial ~Congress Committees and stated
that it has been decided in consultation with Pandit Malaviya and other
friends to hold the annual Session in Delhj and that the usual procedure
prescribed in the constitution could not be ohserved. Notice was given
of the three resolutions to be placed before the Session, one of which
was to endorse the resolution of the last meeting of the Working Com-
mittee reviving civil disobedience.

(/) Though the Congress has not been declarcd an unfawful association,
it stands at the present moment for an unlawfnl movement, and its acti-
vities are directed to unlawful ends. Thst is the sole reason why its annual
Session cannot be permitted.

Mr. Gaya Prasad 8ingh: Are Government aware thatthe result of
their action will be to prevent the Indian National Congress from giving
its opinion on the White Paper which is expected to be published by the
end of this month?

The Honourable Sir Harry Haig: Has my ITonourable friend any autho«
rity for the view that the Indian National Congress are anxious to give
their verdict on the White Paper?

Mr, Gaya Prasad Singh: Yes, Sir. The authority is the statement of
the acting President of the Indian National Cougress and Pandit Madam
Mohan Malaviys. May I know if the Government have in their possession
any material to show that this view of Pandit Malaviya and the acting
President of the Indian National Congress is erroneous?

The Honourable 8ir Harry Haig: I am very glad to hear, 8ir, on the
authority of my Honourable friend, that the Congress are anxious to c-
operate in the new constitution.

Mr, Gaya Prasad Singh: I have not said so. Sir.

The Honourable Sir Harry Haig: If that is so, then, surely their first
step should be to abandon civil disobedience which is clearly inconsistent
with any attitude of conmstitutional eo-operation,

Mr. Gays Prasad Singh: May I ask the Honourable Member if he has
not misunderstood the position?. I have never said that the Indian
National Congress will co-operate with Government in whatever measure
of Reforms that may be coming. For the matter of that, many Members
of this House are not ready to co-operate with Government in whatever
measures that mav be forthcoming. It is onlv to discuss the constitution
“in the light of the White Paper that the Congress wanted to hold a Session.
‘Are Government aware that in view 'of this'thc impression will be created
in the popular mind that the White Paper is so difappointing that the
‘Government are ‘afraid to allow the  premier -political organization in the
country to hold a meeting and give a lead tn the.country. on this .ques
tiond o @R ,
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The Honourable Sir Harry Haig: Well, Sir, I do not think that would
be a fair inference.. As 1 have said, if Congress are anxious to discuss in a
constitutional way, without mnecessarily accepting the proposals that
His Majesty's Government will shortly be publishing, then it is .quite
obvious that that would be inconsistent with the maintenance of an atti-
tude of civil disobedience, and that the first task, therefore, before them,
if that is their object, is to abandon ecivil disobedience.

Mr. Gaya Prasad 8ingh: Do Government realise that the measure of
repression which they are carrying out in this country is also inconsistent

with the measures which they propose to bring forward for Constitutional
Reforms?

The Honourable Sir Harry Haig: No, Sir. The special measures thab
the Government are at present taking are forced upon them by the policy
of civil disobedience and will terminate as soon as that policy terminates.

Mr. B. Das: May I enquire if Government do not agree with me thad
the Congress is going slow in order to give a chance to the Government to
bring out the new constitution?

The Honourable Sir Harry Haig: I should be glad, Sir, to believe that
the: Congress were going slow, but I cannot see any very clear evidence
of that fact.

Mr, B, Sitaramaraju: Will Government be pleased to state whether
they consider the Congress now to be an unlawful body?

The Honourable Sir Harry Halg: T would refer the Honourable Member
to my original reply in which I said that though the Congress had not
been declared an unlawful association, that is to say, under the Criminal
Law Amendment Act., it stands at present for an unlawful movement
and its activities are directed to unlawful ends.

Mr. A Hoon: In view of the answers given by the Honourable the
Home Member, am I to understand that as the Government consider
some of the activities of the Congress unconstitutional, they afe bent upon
not allowing the Congress to do anything constitutional?

The Honourable Sir Harry Haig: No, 8ir. I still await confirmation
of the view that the Congress are anxious to follow a constitutional,
course.

Mr, A. Hoon: May I ask what will convince the Honourable the Home
Member that the Congress want to look into the White Paper from the
constitutional point of view?

The Honourable Sir Harry Haig: The answer is quite plain. Abandon-
ment of civil disobedience will convince me that the Congress have realised
that in future their policy should be directed to constitutional channels.

Mr. A, Hoon: This, Sir, comes to the same thing that if a part of
#heir prooramme- is unconstitutional;  you will mot give them a chance to
do something constitutional? ' .

-

i g



1384 _ LEGISLATIVE ASSEMBLY. [1sT MarcH 1933.

_ The Honourable Sir Harry Halg: I cannot believe, Bir, in their inten-
tion of acting in a constitutional way as long as they maintain an umcon-
stibutional movement,

Mr. M, Maswood Ahmad: How is it possible to pass a resolution with-
put holding a meeting?

The Honourable Sir Harry Haig: T would say that under present condi-
tions if the Congress really want to change their policy, they would pro-
bably find it easier to do so under less spectacular conditions than the
bolding of the annual Session of the Congress.

Mr. N. M. Joshi: May I ask when the Government will consider the
Congress as having given up the civil disobedience movement?

The Honourable Sir Harry Haig: When either the Congress have defi-
nitelv abandoned civil disobedience or there is no doubt that civil dis-
obedience is dead.

Mr. N. M, Joshi: How do Government expect Congress to abandon
civil disobedience? By what method?

The Honourable Sir Harry Halg: They can very easily make plain their
intentions.

Mr, N, M. Joshi: May I ask, how you want the intentions to be made
plain? By what method?

The Honourable 8ir Harry Haig: I merely want to be convinced.

Mr. N. M. Joshi: May I know by what method you are likely to be
tonvinced ?

The Honourable Sir Harry Halg: There are many methods by which I
could be convinced. (Laughter.)

Mr N. M. Joshi: May I ask the Government Members to name one or
two methods?

The Honmourable Str Harry Halg: No: T dc not feel inclined to’say
that we require the Congress to take this, that or the other formal action.

Mr. S. 0. Mitra: May I take it that the Government have no objection
to have a secret meeting of the Congress and not a spectadular oné? I'q
that the intention? ' :

The Honourable Sir Harry Halg: What I mean. is that the Congress
leaders, & great many of them are still at large, and there is really nothing
to prevent them meeting together quietly and changing their po?my if
they really wish to.

Mr. M. Maswood Ahmad: Is the Working Committee free o meet or'ds
i an unlawful association? P
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- ‘The Honourable Sir Harry Halg: The Working Committee is at i;he»l
moment an unlawful association, but it is always possible for certain
individuals to meet together though perhaps not in their capacity as the
Working Committee. '

Mr. 8. G. Jog: From the recent attitude and the anxiety of the Con-
gress people as regards the Untouchability Bills and their appeal to Mem-
bers of this Assembly, does not the Honourable Member think that a
change of policy towards co-operation is coming in the Congress circles?
Is that not sufficient evidence? ‘

The Honourable Sir Harry Haig: I think it is possible, and it is a hope-
ful sign that ccertain members of the Congress are turning more in the
direction of constitutional channels, but, so far as my information goes,
therc are other elements which still maintain and maintain strongly the
original policy.

Mr. 8, G. Jog: Will not the Government encourage this change of
policy that is coming gradually?

The Honourable Sir Harry Haig: I do not think the holding of the
annual Session of the Congress would encourage such a policy.

Mr. H. P, Mody: Is it not a fact that the leaders of the Congress
movement who are at large today are so because they are not engaged in
the civil disobedience movement?

The Honourable Sir Harry Halg: It is perfectly true that they are not
taking an active part at the moment.

Mr. H. P. Mody: And, therefore, they cannot be committed definitely
to the civil disobedience movement? Is it really not for the Congress to
reconcile the position that they propose to take up, namely, the considera-
tion of the White Paper, with the position that they have taken up all
along, vis., the maintenance of the civil disobedience movement? Is it
not for the Congress to reconcile that? :

The Honourable Sir Harry Haig: I am not quite sure that I understand
the purport of my Honourable friend’s question. ' '

Mr. H. P. Mody: The Government’'s objecticn seemed to be that while
Congress want to consider the White Paper, they also want to pursue at
the same time the ecivil disobedience movement. That is a matter for
the Congress to explain away to the public? Why should Government
object to their consideration of the White Paper, because they may have
been committed in the past to the maintenance of civil disobedience ?

The Honourable Sir Harry Halg: The point is that as Honourable
Members are aware, the annual meeting of the Congress in happier times
wns a very spectacular meeting preceded by elaborate preparations 9xteq<1~
ing over & month or more and widelv advertised in the Press. Tt is quite
immossible for the Government to allow such a meeting to be held by &
body which still stands for civil disobedience.
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Mr. H. P. Mody: Are not Goversment - in effect putting the lid
altogther on any attempts on the part of responsible Congress leaders
who are still at large, to revise in some way the Congress policy, because
the very consideration of the White Paper, I maintain, would be a sort
of revision of the policy of civil disobedience?

The Honourahle Sir Harry Haig: No: I am afraid I cannot accept that
view. As I have said before, if they really wish to adopt conmstitutional
methods, it is quite clear that they must abandon civil disobedience, and
if they are not prepared to abandon civil disobedience, I am afraid, I takb
that as a conclusive proof that they are not prepared to adopt conmstitu-
tional methods.

Mr. N. N. Anklesaria: Is it not possible for Mr. Gandhi even from
Yarwada to make a public declaration which can satisfy the Governmen$
on this point? (Laughter.)

The Honourable Sir Harry Haig: I do not think there will be any
obstacle interposed by Government to Mr, Gandhi making any such
statement. : '

 8ir Abdur Rahim: Is it necessary for the Government of India to
obtain assurances from the Congress beforehand that they will not practise
civil disobedience? If the Government do not obtain such assurances,
they have the ordinary laws and special laws and surely they could apply

them against the Congress if the Congress violated the law?
Mr. Gaya Prasad Singh: They are afraid of the Congress.

The Honourable Sir Harry Halg: I think the position of Governmen$
would be very much misunderstood if a body, which has been engaged for
the last fourteen months in prosecuting a movement againgt which all
:}hﬁc forces of Government have been directed, were allowed to meet in

utta.

Mr. Mohammad Ashar All: Are Government prepared to give a lish
of the names of those individual members whose opinions will carry weight
with the Government from amongst those who are at large?

The Honourable 8ir Harry Haig: I should be sorry to attempt such
an estimate of the comparative value or importance of the various Congress

leaders. -

Mr. B. V., Jadhav: Government have admitted that the Congress
leaders who are free are allowed to be free, because they have given up
the non-co-operation propaganda. Will Government be satisfied with their
assurances that the ‘Congress has given up this non-co-operation pro<
paganda?
. The Honourable 8ir Harry Haig: In the first place—I do not wish te
be misunderstood—I do not think I went so far as to say. that .all fhe
leaders who are at present at large had ‘definitely given up the civil.dis-
obedience movement. The fact that they are still at large mav be taken
as evidence that they are not at the moment sctively engaged im it.- -
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. Mr, H, P, Mody: If Government propose to wait for the Congress
definitely to repudiate the civil disobedience movement, do not Govern-
went think that they wil have to wait indefinitely?

The Honourable Sir Harry Haig: I do not know, but what we are
discussing at the present moment is the policy of Government in declaring
that the annual Session of the Congress cannot be held.

Mr, D. K. Lahiri Ohludhnry‘: Is it the intention of the Government
to detain all these Congressmen in the jail so long as the new constitution
i8 not insggurated?

The Honourable Sir Harry Haig: I hope I shall be sble to express
certain views about that question when the resolution which stands mnexb
in the list comes on for discussion.

Mr. N. N. Anklesaria: Is there anything to prevent the Congress
leaders, who are outside jail, from meking a declaration which could satisfy
the Government at the present moment, without there being all this
fuss in this Houss?

The Honourable Sir Harry Haig: I should say there is nothing at all.
oy

Mr. B. Das: Do I take it, in view of the declaration of Government
that the Congress is engaged in unlawful activities, that the Government
are now going to declare the Congress as an unlawful body?

The Honourable Sir Harry Halg: No, Sir; the Government have no
such intention.

Mr. B. Das: Is it not practically the same thing—declaring the Congress
Session unlawful? =~

The Honourable Sir Harry Halg: The position of Government is thab
they do not propose to sllow the annual Congress Session to be held, bub
they have no intention of deelaring that every member of the Congress
is a member of an unlawful association and should, therefore, be liable to
prosecution and imprisonment.

Mr. B. Das: I would welcome that prosecution and I would welcome
our declaration.

- Mr. K. P. Thampan: May I know, Sir, if the Congress venue is changed
t0 some place in a peaceful province like Madras, will the Government be
pleased to raise the ban on it?

Mr. Amar Nath Dutt: No, I object. Do you mean to say thaf Bengal
is not peaceful?

The Honourable Sir Harry Halg: No, Sir; even if the venue is changed
%o such a peaceful province as that from which my friend comes, the
conclusion of Government will remain the same.

~ Mr. 0. 0. Blswas: Is the decision to ban the Congress meeting the
@ecision of the Government of Bengal or of the Government of India?
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St
‘The Honourable 8ir Harry Haig: The decision, Sir, is that of'the
Government of India supported by the Secretary of State. IR

Mr. O. 0. Biswas: Do I understand, then, Sir, that the Government

of Berigal did not take the initiative and suggest that the Congress should.
be banned?

The Honourable Sir Harry Halg: All Local Governments, Sir, were
eonsulted on this point, and all were in agreement,

Mr, S. 0. Mitra: Apart from any inferences, have Government got
any positive information which contradicts the information of the Asso«
ciated Press that the Acting President, Mr. Aneyv, after consultation with
Pandit Malaviyajee, postponed the date to consider the Congress decision
about the country’'s verdict on the White Paper, because it has not been
contradicted by the Congress leaders? .

The Honourable Sir Harry Haig: I have no definite information on the
subject. I do not profess to be in the inner counsels of the Congress.

Mr. Gaya Prasad 8ingh: Question, question.

The Honourable Sir Hau¥ Haig: But I had certainly understood from,
previous references which had seen in the newspapers which are my
source of information, that the Congress Session had been postponed in
consequence of certain difficulties about the Calcutta Corporation elections..
For instance, I have here a telegram of the 15th of February which says
that although it was previously settled to hold the next Session of the
Indian National Congress in Calcutte about the middle of March, some
recent unforeseen developments make it impossible on the pert of the
Congress authorities to make a decision as final without further consi-
deration of the whole situation. Well, 8ir, I hardly think that the

White Paper could be described on the 15th February as a recent unfore<
seen development.

Mr. O. 8. Ranga Iyer: Are the Government aware that there is in
the Congress fold one party which would like to take a strong line,—I
would not say of co-operation,—but I would say of consideration in regard
to the forthcoming White Paper, and if so, will not the Government be
depriving that party of meeting the other parties within the Congress Told
and having a full discussion in the Subjects Committee of the Congress

which is generally more important, so far as the Congress is' concerned,
than the spectacular show? '

The Honourable 8ir Harry Haig: I should not take that view myself,
Bir. If there is that party,—and I sm very glad to have my friend's
assurance that such a party is in existence,—I should have thought that
it would be more likely to make its influence felt gradually by the
ordinary operation of influence under ordinary tiroumstances than:in &

regular and definite discussion either in the Subjects Committee or at ti
annual Congre's Session. 3



SHORT NOTIOB QUESTIONS AND ANSWERS, 1389

Mr, 0. 8. Ranga Iyer: Is it not a fact that that particular party, like
the party of the late Mr. C. R. Das and Pandit Motilal Nehru, would
like to take the whole Congress with them, or at least a large majority
with them, or at any rate an overwhelming mnority with them, and the
Government will be depriving that party of the opportunity to decide as
to how they should act if they are prevented from coming together in the
Congress ?

The Honourable Sir Harry Haig: No, Sir; as I have already suggested,
I do not take that view.

Mr. O. 8. Ranga Iyer: Will the Government be pleased to state why
they do not take that view?

The Honourable Sir Harry Haig: I think I have already explained thaf
matter at great length. !

Mr. 8. 0. Mitra: May I know why the Government are laying special
stress on the information they obtained on the 15th or 16th of February,
when they have subsequent information on the 24th of February from the
Associated Press stating that the Congress leaders want to discuss the
White Paper? Even after this short notice question was advertised in
the Press, there was no contradiction by the Congress leaders. There-
fore, I want to know why should Government lay special stress on the
earlier information they have received and take advantage of it?

The Honourable Sir Harry Haig: I merely stated, Sir, the information
in-my possession, and I noticed in a local Nationalist Paper—I think it
was  yesterday,—considerable alarm expressed at this idea that the
Congress might want to discuss the White Paper and a strong bope was
expressed that this report was completely unfounded.

Mr. 8, O. Mitra: Is not the Honourable Member aware that any
informal decision by a few leading Congress men will not be constitu-
tionally binding on the Indian National Congress, and that the suggestion
of holding an informal conference of leaders to revise the Congress pro-
gramme is not really feasible?

The Honourable Sir Harry Haig: It may be, Sir, that eventually the
ratification of the Congress might be required for the policy of its leaders,
but I would remind the Honourable Member that it did not require a
meeting of the Congress to launch civil disobedience, and, therefore, I
do not see why it should require a meeting of the Congress to abandon it.

Mr. 8. 0. Mitra: Is not the Honourable Member further aware tha§
when a large number of Congress leaders decided to keep the boycott of
the Legislatures, that decision was arrived only in the open Session of the
Congress, although some of the leading Congressmen were opposed to ib..
It was only possible to alter the Congress programme in an open
Session, and not in an informal meeting, where some of the leaders
might even be averse to it?

The Honourable Sir Harry Haig: As I said just now, eventually the
endorsement of the Congress as a whole to a particular policy would
probably be required. ’
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.. Mr.. 8, O. Mitra: Will Government give facilitieg to the ..All-India
: 88 Executive Committee to meet and settle itg programme even
as regards the civil disobedience movement?

.. 'The Honourable Sir Harry Haig: No, 8ir, I am afraid I ean give no
undertaking to give facilities under present conditions.

Mr. 0. 8. Banga Iyer: Are the Government aware that the banning
of the Calcutta Congress will result in putting the Congress leaders on
their mettle and force them to disobey the Government at any rate to
save their faces?

The Honourable Sir Harry Haig: I hope that is not so, but in any
case the Congress leaders must have been well aware of the position.
This is no surprise that has been suddenly sprung upon them. The policy
we are following is precisely the policy that we followed a year ago.

~ Mr, O. S. Ranga Iyer: Do the Government realise that the publication
of the White Paper will result in a situation which calls for a change of
policy on the part of the Government so that there may be a change of
programme on the part of the Congress? .

The Honourable Sir Harry Haig: I should be very glad, Sir, if the
publication of the White Paper leads to a change in the policy of the
Congress. We all hope that that will in fact be the case.

Mr. 0. 8. Ranga Iyer: Will the Government give an -opportunity to
éﬁ: Congress to change their programme by sllowing them to bold the
Congress?

The Honourable 8ir Harry Haig: As I have already said, these spéota-
cular methods are not really required for the purpose of changing their

policy.

Mr, O, 8. Ranga Iyer: Are the Government aware that the Congress
method of holding the Session is the only method of bringing about &
change of opinion in the Congress, and that the less spectacular hody
than the Congress body is the Subjects Coramittee which is far more
influential than the Congress itself where important decisions are-taken?

The Hononrable Sir Harry Haig: I am not quite sure that I followed:
the Honourable Member’s particular point.

Mr. 0. 8. Ranga Iyer: The particular point I was urging was this.
The holding of the Congress has a spectacular aspect, but besides the
spectacular aspect there is something more, nnmely, the discussion if
the Subjects Committee where the best brains of the Congress meet and
decide as to what attitude they should take and what changes they
should effect in the programme of the Congress, and, once the deéision
is taken, the Congress is presented with the view-of the Subjects Com-
mittee, which is generally carried. Therefore, they may not neces-
sarily meet for spectacular purposes for civil disobedience, but they may
meet on the contrary for spectacular considerations to revise their
programme. e



SHORT NOTICE QUESTIONS AND ANSWERS, ~hRl

, 'l'ho Honounblo Sir Harry Halg: I cannot reslly acoepf the view- that
the Congress leadcrs are not in a position to discuss among themselves

their policy and come to a conclusion,

Mr. 0. 8. Ranga Iyer: Is it not a fact that the Congi'ess leaders can
be in a position to discuss only if an opportunity is given to them to
‘hold & special Session of the Congrcss?

The Honourable Sir Harry Haig: No, Bir. Mgy view of the Congress
leaders is that they do not belong to that class of leaders who are nob
prepared to do anything except what they are told to do by their

foHowers.

Mr. C. S. Ranga Iyer: Is it not a fact that Congress leaders are in
joil and that Congress leaders nre also out of jail and that Congress
i eaders of influence and position like Pandit Madan Mohan Malaviya,
Mr. Aney and others who have large number of followers would like to
consult others and take with them in the direction of responsive 6o-

operation ?

The Honourable Sir Harry Haig: It is perfectly true that, 8s my
Honourable friend has just reminded me, a number of Congress leaders
are in jail. While that is the case, it is alwnys open to the Honourable
Member to argue with some plauslbxhty that it is not possible for the
Congress to have a full discussion and come to their conclusions. The
snswer that I would give to any such suggestion is that the only course
that is open to the Congress is to abandon civil disobedience and get

their leaders out.

Sir Abdur Rahim: Under what law are the Government acting in tha
prohibition of the meeting of the Congress?

The Honourable Sir Harry Haig: Action will be taken presumsbly by
the Bengal Government under the ordinary law and such powers as they

possess at the present moment.

8ir Abdur Rahim: Ts it under section 144 of the Criminal Procedure
Code ot the new law that has been passed? .

The Honourable Sir Harry Haig: I cannot anticipate the preclse action
that will be taken by the Local Governiment. .

~ Mr. Mohammad Azhar Ali: Will Government consider the suggestion
of al]owing a Session of the Congress to be held in the Yarawada jail?

The Honourable Sir Eu‘ry Haig: That, Sir, is a most attractive sug-
gbation.

Mr. 0. 8. Ranga Iyer: Will Government be pleased, in view of tho
publication of the White Paper, to permit the Congress leaders who are
in jail to meet among themselves to form an opinion after discussion, as
'they sllowed b similar meeting to be held in the Yarawada jail.

' The Honourable Bir Harry Halg: I am afraid that pnsoneu must. by
treated as pnsoners
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. MY, Lalchand Navalral: Does the Honourable Member realise thst by
‘nct allowing the Congress to meet, Government are encouraging the

under-currents in the Congress party by not allowing public expression
'of their views? .

The Honourable Sir Harry Haig: As far as I know, that is not the
case. Honourable Members opposite, and I give them full credit for their
feelings, are assuming that the Congress are dying to co-operate. 1 am
afraid, that is not the information that is at present in my possession.

Mr. H. P. Mody: May I inquire whether Government do not feel
themselves sufficiently strong to put down the Congress if it again chose
40 tread the barren path of civil disobedicnce ?

The Honourable 8ir Harry Halg: We are not prepared to allow any

revival, even temporary, so far as we can prevent it, of the civil dis-
obedience movement.

Mr. Arthur Moore: May I ask that this short notice questlon has
now occupled 85 minutes?

Mr. B. Das: May I inquire how the Honourable Member can reconcilé
the statement that t.he civil disobedience movement is still active in India,
while the Becretary of State has made repeated statements in the House
of Commons that the Congress movement is dead? Surely the statement

of the Secretary of State must have been based on the despatches sent
by the Honourable Member.

The Honourable Sir Harry Halg I have not observed any statement
by the Secretary of State in the House of Commons that the Congress

movement is dead. That is certainly not the position taken by the Govern-
tment of India.

BaN oN THE HoLDING OF THE INDIAN NATIONAL CONGRESS IN CALCUTTA.
Mr. 8. @. Jog: (a) Have Government seen a report appearing in tha

Press to the effect that they have banned the ensumg Bession of the
Indian National Congress? ;

(b) If so, what reasons have led Government to adopt this course? -

(c) Is not the Congress still a lawful institution since it wes so declared
by Bir James Crerar in this House?

(d) If so, what reason have Government to a.pprehend that 1ts meetmg
would be unlawful?

(¢) Have Government received any information regarding the agends
for its next meeting?

() It not, why should it proscribe a body from performing 1tn legm-
mate duty, e.g., consideration of the White Paper?

(9) Are Government aware that Sir Bamuel Hoare ‘had aumd W

Round Table delegates that there would be no empty chairs in the Jeiti
Parliaméntary Committes?

(k) Will Government make & full statement on the sub]ect?
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~ The Honourable Bir Harry Haig: (a) Yes. I invite attention to my
reply todpart (a) of Mr. Mitra’s short notice question which I have just
answered. :

(b) The reason is that Congress is still pledged to civil disobedience.

(¢), (d) and (f). 1 would refer the Honourable Member to my reply
to part (b) of Mr. 8. C. Mitra’s question.

(e) No.

(9) The Honourable Member has not quoted the Secretary of State
correctly.

(h) I have no further statement to make.

.Mr. 8, @. Jog: May I know .what the Secretary of State said, if my
statement is incorrect?

The Honocurable Sir Harry Haig: The Secretary of State said ‘‘I want

to see no empty chairs at the Conference with the Joint Select Comsr
mittee’’.

Mr. Lalchang Navalrai: May I kuow from the Honourable Member if
the Government are of opinion that the Congress is still carrying on the

civil disobedicnce movement, what deters the Government from proscribing
the whole Congress?

The Honourable Sir Harry Haig: The Government, Sir, think that such
action would be quite unnecessary,

Mr, Lalchand Navalrai: Why does the Honourable Member think it
unnecessary ? :

The Honourable Sir Eu‘ry Halg: The Government do not want to take
action beyond what they consider the circumstances of the case require.

Mr. Lalchand Navalrai: Why not then give them an opportunity to
give public expression to their views and inform Government that the civil
digobedience movement is not to be followed?

The Honourable 8ir Harry Haig: T have already replied to this poinf
tully in mv answer to the short notice question and in the previous
answer. It is one thing to prohibit & particular meeting' and it is quite &
different thing to declare the whole Congress an unlawful association and
thereby render every one of its members liable to prosecution and imprison-
ment.

. Mr. Lalchand Navalrai: The Honourable Member is giving his stereo-
typed reply. I want an explanation on that point.

The Honourable Sir Harry Haig: If the Honourable Member is unable
to understand that, I cannot help him. .

Mr. 8. G. Jog: Do the Government realise that this attitude of the
Government towards the Congress: in putting this ban will stiffen the
attitude of the other co-operating units of the Round Table Conference?. :
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The Honourablé Sir Harry Haig: I have no reason to think so. -

Diwan Bahadur Harbilas Sarda: Are Government aware that if they
do not allow and do not wish to allow the leaders of the Congress to meet
and discuss and come to a decision with regard to the abandonment of the
civil disobedience movement, people will interpret the action of Govern-
ment to mean that Government do not wish the civil disobedience move«
ment to come to an end, so that they may continue to crush all political

work in the country? .

The Honourable Sir Harry Halg: No, Sir. If the leadéers of the
Congress have any genuine intention of abandoning the civil disobedience
movement, there is no difficulty in their saying so and communicating
the fact to Government.

Mr. B. Das: Did not the Secretary of State in his final speech ab the
Round Table Conference, addressing Sir Tej Bahadur 8apru, said—I shall
quote that very passage:

‘ Tell every section of Indian oPuno‘ ion that there is an opportunity here for their
help, and that we will need their help *'.

I want to know how the Honourable Member is fulfilling that observa-
tion of the Secretary of State and that assurance given at the final Session
of the Round Table Conference.

The Honourable Sir Harry Haig: We are most anxious, Sir, for the
co-operation of every section of Indian opinion; and, as I said earlier this
riorning. if it i8 really the case that Congress are anxious to co-operate
in the new constitution—a suggestion that was repudiated with some
warmth by Mr. Gaya Prasad Singhb—we should be very glad to welcome
that, but a necessary condition is the abandonment of unconstitutional

mcethods.

-Mr, Gaya Prassd Singh: How can Government come to the conclusion
that the Congress or any section of self-respecting public opinion in this
country will be ready to co-operate with the Government in any schemg
of constitutional reforms even when those reforms may be disappointing?

The Honourable 8ir Harry Haig: I am sorry I did not quite follow the
Honourable Member’s question. :

Mr. Gaya Prasad Singh: The question of the co-operation of the Indian
National Congress or any body of self-respecting public opinion in this
comntry will naturally be dependent upon the kind of eonstitutional
reforms that may be evolved out of Parliament. If the scheme of con-
stitutional reforms is disappointing, certainly you do not expect Congress

or any self-respecting individual to co-operste with that scheme. -

. The Honourable 8ir Harry Haig: That no doubt is perfectly correct,
btut ‘we hope the constitutional proposals, that His Majesty's Government
will be publishing  shortly, will conform closely to'the conclusions of the
thiee Round Table Conferéneds.: '~ -~ . Lo
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Mr, Muhammad Yamin Khan: May I know if the Honourable Mem-
ber, who just put the supplementary question, wanted to insinuate that
the Honourable Members who! formerly belonged to the Congress Party
and have separated themselves from that Party and have come to this
House are not ‘‘self-respecting’’? (Hear, hear.)

-Mr, Gaya Prasad Singh: Sir, do Government realize that this action
of theirs is sure to jeopardise the chances of a dispassionate considera-
tion of the conmstitutional question, except by loyalists and others who
count very little in this country, if I may say?

The Honourable Sir Harry Haig: No, Sin, that is not the view of the
Government.

Mr. B. Das: May I ask, how the Government are giving any chance
to Sir Tej Bahadur Sapru and those of his way of thinking, to get the
Congress round to their view-point and to co-operate in the way that the
8ecretary of State wants? :

The Honourable Sir Harry Halg: Sir, if civil disobedience is once
out of the way, the path to co-operation is cleared.

Mr. B. Dag: Why, I ask, did not 8ir Samuel Hoare make that state-
ment, namely, ‘‘let Mahatma Gandhi and others declare that they will
abandon the civil disobedience movement and that then only he would
seek their co-operation?’’.

The Honourable Sir Harry Haig: The Honourable Member himself
was, 1 understand, present at the Round Table Conference.

Mr. B, Das: I was outside.

The Honourable Sir Harry Haig: The remarks of the Secretary of
Btate appear to me to be fully in agreement with the general intention of
my answers today.

Bir Oowasji Jehangir: Have Government got any information in their
possession from which they can infer that the Congress will under no
circumstances give up the civil disobedience movement?

The Honourable Sir Harry Haig: No, 8ir. I have no such information.
We have information of course that a considerable number of the present
Congress leaders still believe: in civil disobedience and still think they,
can get results from 1b.

8ir Oowasji Jehangir: And will actively follow it, and will precipitate
the civil disobedicnce movement afresh?

* fhe. Honourable Sir Harry Halg: Some of them undoubtedly believe
that. Others, I should judge—though they do not say so openly—are
tired of it 4nd beginning to be despondent. (Laughter.) ' :



.RESOLUTION RE RELEASE OF MR. GANDHI, MUFTI KIFAET-
ULLAH AND OTHER POLITICAL PRISONERS.

. My, Obalrman (Sir Hari Singh Gour): Order, order. Further discus-
sion on the following Resolution moved by Mr. M. Maswood Ahmad on
the 15th February, 1983:

‘' That this Assembly recommends to the Governor General in Council to release
Mr. Gandhi, Mufti Kifaetullah and other palitical prisoners.” .

Mr. 0. 8. Banga Iyer (Rohilkund and Kumaon Divisions: Non-Mubham-
madan Rural): Sir, I should not ordinarily have agreed to stand up and
take part ir the further discussion on this Resolution but would have
‘advised the members of my Party not to proceed with the further discus-
sion on this Resolution owing to the most unsatisfactory and extremely
disappointing attitude of the Honourable the Home Member, the spokes-
man of the Government of India, on this occasion; and if & motion for
the adjournment of this discussion is brought forwerd at a later stage, I
would strongly advise the members of my Party not to bother about the
further discussion especially as the Government have made up their minds
not to yield one inch to the request of the constitutionalists, who are
not, Sir, co-operating with the Congress today, but have come to this
House to fight for the rights of the people in a constitutional manner.

~ Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Is it not
better to bring it all out and to bring it to the notice of the Government
that they are so consistent?

M:, 0. S. Ranga Iyer: I leave that to Honourable Members to decide.
My own personal inclination is that the Government are weakening the
policy which we, constitutionalists, have adopted so far in the teeth of
public opinion. 8ir, our polling booths when we sought election to the
Legisiatures were picketed; there was an India-wide civil disobedience
movement; the Government decided first to break up that movement,
and then to negotiate with Mahatma Gandhi, then to send him to England,
ihen to revive the policy of the Ordinances, and now that the reforms
are on the horizon, to refuse the Congress people the opportunity to
discuss the question of reforms, the salient features of which will be in
the White Paper! Sir, we, constitutionalists, expect the Governmeént
not to weaken, but to strengthen the constitutional movement; and I shall
‘presently show how, if they do not release the Congresi prisoners forth-
with, they will be weakening the constitutional movement and strengthen-
ing the civil disobedience movement. (Hear, hear.)

Sir, the civil disobedience movement, I say, is dead in the country,
not dead as a door nail, but dead in the sense that the Congress leaders
who have come out of prison are not preaching it and asking the people
to go back to the jails. 8ir, Mahatma Gandhi himself has diverted the
attention of the people from the civil disobedience :movement to the con-
structive movement of removing untouchability.

v Pandit Ram Krishna Jha (Darbhanga cum Saran: Non-Muhsmmeadan):
**8plitting the Hindu camp.”’ ; i

_Mr. 0. 8. Ranga Iyer: My friend over there says: ‘“‘splitting the
indu camp"”. If the Hindu catp has been split, as it dertainly to some
Srtent ks beep split,  thay is ‘ome more reason | why Mabaknh
" RN ( ll i ) AT R P s e e



RELEASE OF 'MR. GAXDH{, ETC. ~ 1307

QGandhi and, his supporters in jail should-‘Be released, for . there is
not the same old unity among the Hindus over the civil disobedience
movement which existed before. Those who are split today may continue

"to be split without endorsing the Comgress campaign in the country, in
pursuit of the untouchability programme which he has put forward., Sir,
the whole career of Mahatma QGandhi shows that once be takes up a
movement, even though he may be faced with the strongest opposition in
his own camp, in his own community, he is not the-man to go back from
that campaign until he leads it to success. S8ir, the anti-untouchability
movement has come to stay. Mabatins (Gamdhi would not have taken
it upon himself to preach this new gospel, had not the call come to him
that “here is a greater gpportunity to serve.the nation and to strike at
the fatters of ages which superstition and misinterpretation of *religion
have created ’. S8ir, the editor of the Harijan journal and the author
of the ““Harijan’’ movement . .. . . . R a

Mr. Amsr Nath Dutt (Burdwan Division : Non-Muhammadan Rural):
On a point of order, 8ir. Are we discussing Mahatina Gandhi's release

now or anything else?
Mr. 0. 8. Ranga Iyer: I am discussing . . . .

Mr. Ohairman (Sir Hari Singh Gour): The Honourable Member must
confinc himself to the motion before the House.

Mr. 0. 8. Rangs Iyer: I am discussing the creation of a new situation
by the preaching of anti-untouchability, the ereation of a situntion which
has resulted in the disappearance of the eivil disobedience movement
itself. And as this anti-untouchability movement attracts greater atten-
tion in the countrv than civil disobedience, I lay my claim for the releasc
of the poltical prisoners, hecause they must be given an opportunity to
follow their great leader. [ lay emphasis on the relense of Mahatinn
Gundhi, because he must be given an opportunity to carry on this con-
structive movement. Therefore. I propose to lay stress on the implica-
tions of this anti-untouchability movement which alone can finally
destroy the civil disobedience movement. Government will be bound
to release Mahatma Gandhi and his supporters ten months hence when
the Government of Indin Bill is introduced in the Ilouse of Commons
or when it is passed. They are bound to release Lim because there will
be the necessity to create an atmosphere for the working of the reforms
by a declaration of general amnesty ns it was created when the Montagu
reforms were introduced. In these respects precedents arc a wafe guide
and unless the Home Member were to stand up in his seat and sayv that
they do not propose to release him at any time until he abandons the civil
disobedience movement, T vonture to state that Mahatma Gandhi will
have to be released within six or ten or twelve months when the new.
reforms will be introduced. Why then delay the release? That is ﬂ\s
question T esk. Do vou want to wreck the constitutional movement'
Do vou want to throw us to the wolves? Do vou want to destrov those
who eame to this House in spite of the civil disobedience movement? For
the best wav to wreck the constitutional movement will be to throw open
the jails on the eve of the next. general election so that the martvrs of
freedoin might make us thralls before the electorate,—wipe outi the

B
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[Mr. C, 8. Ranga Iyer.] i o .
constitutionalists as the Redmondites were wiped out in .Irela.nd. Gov-
ernment aro playing into the hands of the civil disobedience people,—
that is my complaint,—by postponing their p of releasing them.
If, on the contrary, they release them today, what will happen? One
section of the Congress will no doubt work for the resumption of, the
civil disobedience movement,—I have mo doubt about it. Another section
will work for the continuance of the anti-untouchability movement,—I
have no doubt about that either. A third section will try to work the
reforms or, for that matter, wreck them.,

An Honourable Member: In which section are you?

Mr, 0. 8. Ranga Iyer: 1 do not kmow. My politics today must be
very clear {o the Honourable Member as I am taking part day after day
m the business of this House. I am astonished that such a question should

be put.

Mr. O. 0. Biswas (Calcutta: Non-Muhammadan Urban): Tomorrow
may not be today.

Mr, 0. 8. Rangs Iyer: Yes, tomorrow may not be today, but who has
seen tomorrow? I am talking today that Government must create a
good tomorrow. et me prooceed with my argument. I was saying that
there will be one section who would like to resume civil disobedience:
there will be another section under the leadership of Mahatma Gandhi
which will not like to give up the anti-untouchability programme until
it has reached to its fruition; and there will be a third section which will
like to coneider the White Paper in the light of cold reason. Here is an
opportunity which, if Government were to miss it, will never come again.
Opportunities such as these are painted with a bald on the back and n
forelock in front, and if you allow such an opportunity to pass without
seizing it by the forelock, you will never be able to seize it at all. The
anti-untouchability movement will be dead six months hence. (A Voice:
““Why?"’), because Mahatma Gandhi cannot meet from behind the prison
hars the greai opposition which my Honourable friend, Mr. Jha, says is
bound . to be created. He must be given an opportunity to lead the
movement. He must be given that opportunity even at the risk of his
turning political civil disobedience into & removal-of-untouchability-civil
disobedience, for, as the Tarakeswar ratyagraha, there may be a Guruvayur
satyagraha. At a time like this the Congress must be given an opportunity
of discussing seriously and coming to a decision, for I refuse to accept
anybody’s dictum that the Congress consists of auto-matons. If the
Congress is to be given an opportunity of discussing the matter, it is but
fair that the prisoners should be released with the Mahatma, and, once
they are released, T am perfectly certain that they will come together
and realise that the atmosphere for civil disobedience does not exist. Mv
own interpretation has always been that if Government had not denied
the opportunity which the Mahatmea wanted on his landing m India. the
situation would have been differently written. There would have been
no need either for Ordinances or for civil disobedience. Therefore, T will
ask Government to take courage in both hands and release the political
prisoners and create a situstion in which constitutionalism can prosper.
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If, on the contrary, they want to play into the hands of the civil dis-
obedience people, the best way is to drive the iron into their souls, to
make the people in the country who sympathise with them not to read
"the White Paper in the cold light of reason and to minimise the possi-
bilities of our reviving the constitutional movement in the manner in
‘which we would like to revive it. Sir, take it from me that if the White
‘Paper is to be published when these Congressmen are in jail, the White
Paper will not be dispassionately considered by the people much as we
“would like them to consider it dispassionately.

Raja Bahadur @. Krishnamachariar (Tanjore cum Trichinopoly: Non-
‘Muhammadan Rural): Not a bit of it.

.Mz, 0. 8. Ranga Iyer: The new group headed by my friend, the Raja
‘Bahadur, says that not a bit of it will take place, namely, a dispassionate
consideration of the White Paper. I entirely agree with him. It will
not be considered at all dispassionately by people who sympathise with
the Congress, but who are not necesearily associated with the civil dis-
obedience movement. They are, 8ir, the raw material which we would
flike to have for our constitutional purposes and they are the class of
people in the country without whom we cannot lead the constitutional
movement to success. They cannot come to our side because of the
passion and prejudice which they have,—I call it patriotic passion and
patriotic prejudice; they feel that their great Mahatma is in jail; they
feel that the martyrs of conscience are in jail. You may differ from their
feeling, but. if they feel like that, why not release these political prisoners
80 that that feeling may cease to be? For even though they feel for
these political prisoners, vou may take it that these people who have not
associated with the civil disobedience movement are constitutionally
inclined. But for that there would have been no place in the jails. Out
of so many millions of educated people, so many are watching that move-
ment. They are men who have a detached outlook and these men must
come to our side, because they have as yet gone to no side. Thev are
only detached spectators and they think today that ‘‘repression’’, as
they call it, overshadows the reforms. I want the reforms to overshadow
repression: and that is why I beg of vou to visualise the future, to take
courage in both hands and to release the political prisoners when con-
stitutionalism will advance and can advance from strength to strength.

Sir Muhammad Yakub -(Rohilkund and Kumaon Divisions: Muham-

12 Noox madan Rural): 8ir, T believe that there is nobody in this House

* who does not fully sympathise with the chjeets underlving this
Resolution. The question of the release of Mr. Gandhi and other Congress
leaders, has come up before this Assembly, during the question time,
several times. TFven this morning, for about an hour, we had a lengihy
<discussion on this matter. (4 Voice: ‘‘No discussion, but questions and
uaswers.’’) Well, although it wag in the form of two short notice quess
tions, but in effect it assutnéd the form of a debate this morning, as they
raised innumerable supplementary questions and answers, ... (A Voice:
“That was for information only’’) . . . and from the angwers, which wers
given on behalf of Government on all oceasions, it seems quite clear that
Government were certainly anxious to get the valued co-operation of the
Congressmen in the constructive work of the future reforms. It cloarly
shows that but for the anxiety of Government about peace and tranquillity

B2
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of the country, the release would have been effected long ago. The past
cxperience hag compelled the Government to adopt this attitude. He
‘would be a bold man indeed who would say that Government are not
justified in adopting this attitude. 1In sorme quarters, there seems to be
‘' misapprehension that Government want a written guarantee from the
Congressinen to the effect that on their release the civil disobedience
movement will not be revived. 1f this misgiving is correct, surely, this
is. too mueh for the Government to expect from the Congress leaders, but
1 hope what the Government really Wwant .is oniy some gesture, indicating
that on their release the Congressmen will take to ocomstructive work for
the advancement of the country. Mr. Chagla, who was till late a follower
of Mr. Gandhi, and ig perhaps still & Congressman, has put up the posi-
tion of the Congress in a very clear way, in an open letter addressed to
Mr. Gandhi, and I think it is time that the Congressmen should seriously
review the position in the light of the advice given in that letter. We
have often felt that Government have a false notion of prestige, but I
hope the Congressmen arc not following in the footsteps of the Congress,
and I hope that they will not fall a victim to the bogie of prestige. The
interest of the countrv should be their only concern in reviewing the
situution. I am sure, if they survey the whole position in a dispassionate:
way, they are sure to come to the conclusion that the time has come when
they should discard the garb of non-co.operation and should appear in
the apparel of co-operation to lend added strength to the forces that are-
working, eonstitutionally, to get self-government for India. As soon as
their position is clear, there certainly remains no justification for their
retention in prison. Those Honourable Members, who are responsible for:
this Resolution, will do better to advise the Congress to take the proper
step in tue matter. So far there has been no indication made by the
Congressmen that they are ready to retrace their steps, if Government
modify the position. The first thing in the matter, therefore, is to get
some such assurance from the Congress side . . . . .

Mr. D. K. Lahiri Chaudhury (Bengal: T.andholders): May T ask the
Honourable Member, where from the quotation is made?

8ir Mohammad Yakub: From the speech which was delivered by my
}P}ontr)x]xmble friend, Mr. Lahiri Chaudhury, inside the room in the Western:
ostel.

The first thing in the matter, therefore, is to get an assurince from
the Congress side. Honourable Members are aware that civil disobedience
movement has brought destruction to so many phases of the country’s
life. They are aware that but for the steps taken by the Government.
perhaps there would have been anarchy in many parts of the country.
Evidently. therefore, it is unwise to take any step till Government are
assured that there is no chance for the recrudescence of civil disobedience.
The Congress has been described by Mr. Gandhi as the spirit of rebellion_
So long as this sort of spirit remains there, it will be difficult to blame
the Government if that spirit ig crushed. .

Sir, my Honourable friend, Mr. Maswood Ahmad, has done great
harm, and has shown great disrespect, to Maulana Mufti Kifsetullah
Baheb by linking his name with the Congress leaders. The grand Mufti
commands the respect from all shades of Muslim opinion ‘for his learning
and piety and not for hie political proelivities o ’



: Ill' M, Maswood Ahmad (Patna and Chota Nagpur cum Orissa:
Muhammadan) : Is there any respect in the heart of the Moradabad Knight?
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Sir Mubammad Yakub: As for myself, I have known Mufti Maulana
Kifactullah since he was a student at Moradabad and reading in the
Arabic school. I have known him even from before that, and really I
have more respect for his piety and learning than my friend, Mr. Maswood
Ahmad, has got who simply wants to come into the himelight by putting
forward such Resolutions. I repeat again . . .

Mz. Uppl Sahah Rahadur (West Coast and Nilgiris: Muhammadan):
On a point of order, Sir. Is the Honourable Member entitled to question
the motives of another Honourable Member?

(Cries of ‘“Withdraw, withdraw.’’)

Sir Muhammad Yakub: There is no question of motives. 1 will not
give way. We judge a man from what he says.

Mr. Chairman (Sir Hari Singh Gour): Order, order. I think Sir
Muhammad Yakub must reflect that he has said that this Resolution has
been sponsored by Mr. Maswood Ahmad with a view to coming into the
limelight. In other words, his primary purpose is to court popularity and
that he does not believe in it. I am quite sure that Sir Muhammad Yakub
did not imrly that and he will explain himself and I am quite certain
that he would not wound the feelings of other Memberg in this House.

Sir Muhammad Yakub: You are quite right, 8ir, in what you say,
and that is what I meant. What 1 was going to say is that my friend
has really shown very scanty courtesy to the grand Mufti by linking his
name with the Congress leaders. The grand Mufti wag sent to jail for
making a demonstration of his religious views and not for making any
Congress rropaganda. His case stands on quite a different footing. He
ought not to have been sent to jail, and there is no justification for keeping
him any longer there. .

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan
Rursl): T hope the grand Mufti will be relessed on the recommendation of
Sir Muhammad Yakub.

Sir Muhammad Yakub: I hope so, Sir. I would now say a word to
the (Government as well. Honourable Members on the Treasurv Benches
are very well aware that the country needs a change in the present
position and certainly they expect from those, who are at the helm of
affairs, to realise the plight of the people even in the face of odds that
may be working against it. False notions of prestige, as I have said above,
do not pay either the Government or the people. If, therefore. there is
obstinacy on one side, there is no reason why there should be obstinacy
on the other side as well. Statesmanship requires that a solution of the
problems should be made; statesmanship requires that no further time
should be lost in getting the present position changed. Some steps should,
therefore, be taken so that the co-operation of all classes of people may
be secured and the disruptive foreces in India, which are ruining it both
from a political and economical standpoint, should disappear. I hope the
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time is not far off when, if not through the sanity of the Congress, at least
through the statemanship of the powers that be, we will find conditions
absalutely changed, and instead of rebellion un atmosphere of peace and
goodwill prevailing in the entire country.

Before I sit down, I would like to say that the Honourable the Mover
of this Resolution, and his supporters, will not be doing a service to the
country if they press this Resolution to a division. It is not a matter
on which decision can be given by saying ‘‘Yes”’ or ‘‘No’’. The purpose
of a Resolution like this is fully served if it gives ample opportunity’ to
Members of the House to ventilate .their views and sentiments. More
than this ig neither desirable nor even politic. I will, therefore, appeal
to my friend, the Mover of the Resolution, that he will not press this.
Resolution to a division.

Mr. N. M_Joshi (Nominated Non-Official): 8ir, the question whick
the Assembly is considering this afternoon is of great importance. On the
release of prisoners depends the political peace of the country. Om it also
depends a proper consideration of the comstitutional reforms. The Gov-
ernment of India and His Majesty’'s Secretary of State have stated that
unless assurances are forthcoming that the civil disobedience movement
will be abandoned, the political prisoners cannot be released. That the
Government should ask for assurances is, I feel, a wrong thing. If
assurances are necessary from any party, it is the Government that should
give an assurance that no person’s freedom will be taken away unless there
are grave reasons for their doing s0.  Freedom is the natural right of
every citizen and no man need be asked to give an assurance as to why
he should be kept free. It is the man who deprives another person of his:
freedom who must give assurances and must also wive justification for his
act. I feel that whatever view we may take about the civil disobedience-
movement, we must agree that among those who are at present in jail
for political reasons there are some who were never tried; there are many:
who have not committed any grave offences, but who have been sent to
jail for long terms of imprisonment for merely nominal offences, acts which
are made offences only on account of special Ordinances and special
Crimina] legislation. feel that even the civil disobedience mevement,
a movement of non-payment of taxes, is a constitutional movement.
We may not agree with that movement as a matter of policy; but to say.
that a man who refuses to pay taxes commits an unconstitutional act is,
in my judgment, to ignore history. I feel that those people who have
gone to jail for political reasons are certainly different from those people
who go to jail for other offences. At least the British Government have
treated people who go to jail for political offences, differently from those
who go to jail for other offences. The British Government have not hesitated
to deal on friendly terms with those people who had rebelled against their
authority. Take the case of the Boers who conducted s war against
Britain in South Africa. Are not the British Government now dealing
with those people on friendly terms? Again, are not the Government
dealing with the leaders of the Irigh rebellion on friendly terms? My friend,
the Honourable the Home Member, may say that we are dealing with them
on friendly terms after they have made a treaty. May I ask. whether
the Honourable the Home Member wants the oivil disobedience movement
in this country to grow to such an extent that there will be no settlement
without a treaty? Tf he is waiting for a treaty, it is quite possible that the-



RELEBASE OF MR. GANDHI, ETO. 1408.

movement may grow to such an extent that it could only be ended by a
treaty. I, therefore, feel that it is wrong for Government to wait to offer
the hand of friendship to those people for a treaty being made between the
Government and these political prisoners.  The Government of India
should also take into consideration the prospects of those people who had
undertaken the civil disobedience movement continuing = hereafter the
policy of civil disobedience. If they dispassionately consider the situation
in the country, and also consider the conduct of those people who have
come out of the jail, I am sure, they will come to the conclusion that the
prospects of a revival of the civil disobedience movement are very meagre
indeed. .I have myself seen many Congressmen, who have come out of
the jail, and I have talked with them, and from my talks with them 1
have come to the canclusion that the chances of the Congressmen reviving
the civil disobedience movement are very small. Moreover the acts of
such Congressmen, such as their taking up the anti-untouchability move-
ment and asking the legislators to be interested in the passing of anti-
untouchability legislation and their willingness to consider the White
Paper are a sure sign that the Congressmen are anxious to reconsider their
position. But I feel that Congressmen are ordinary human beings.
None of us would like to reconsider our position and our policy under
duress. It is not human nature that a man would allow himself to be
coerced to change his policy. It is only a man who has the responsibility
of a free man who will reconsider his policy and, if necessary, change that
policy. I, therefore, feel that it is wrong for Government to expect people
who are in jail to reconsider their position.

If the Government of India and the Secretary, of State want the Ccu-
gressmen to reconsider their policy and adopt a nmew policy, a policy of
constitutional methods, the first thing necessary to be done is that these
Congressmen should be released. I feel that if the Government of India
do not release the prisoners now and if they wait for the release of the
prisoners till they either get an assurance from the Congressmen or till
they see that the Congress movement is dead, my fear is that the Gov-
ernment of India will have to wait too long. The Congressmen may not
agree ito give an assurance; they may be willing to reconsider their
position, if they are freed, but to expect them to admit that they have
made a mistake, and to tender an apology or even to expect them to give
assurances that they will adopt a new policy is to expeet a thing which
should not be expected from human nature. Then, if the Government of
India also want to wait till the Congress movement is dead, they will
have to wait, I am afraid, for too long. The Congress movement today
is checked, and checked to a very great extent, but, Mr. Chairman, let
me assure this House that the sympathy of the people for the Congress
movement is not dead. The longer you keep the Congressmen in jail,
the greater is the sympathy which the people will feel for them. I,
therefore, feel that if the Congressmen are kept in jail too long, there is
not only the danger of people sympathising with them to a greater extent,
but there is also the danger of that sympathy being more active. Therefore,
it seems to me that the right policy for the Government ig to release the
prisoners.

It has been admitted both by the Government of India and by the
Secretary of State that the Congress movement has been kept in proper
check. If that is so, I feel that the object which the Government of India
had in view has been served. If the Congress movement has been checked,
and if the civil disobedience movement is also kept under control, there is
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absolutely no reason why those reople wha had taken part in this move-.
ment should be kept in jail any longer. To keep these people in jail an
longer, is in my humble judgment, vindictiveness, and vindictiveness will
never succeed. The Government of Indis, after all, depend upon the
sympathy of the public in their administration, and if the people omog
feel that the Congressmen are kept in jail longer, not because it 18 neogs-
sary to keep them there, but beeause Government want to stand on their
prestige and so they do not want to release them, Government will lose
the sympathy of the publie.

I also feel that it is nat right for the Government to ask for assuranees
from the Congressmen, because it i8 asking people to humiliate them-
selves. What will Government gain by humiliating the Congress? I,
therefore, foel that the Government of India should not to humiliate
the Congress. Let the Government of India give up their policy of
vindictiveness ; let them be a little more humble themselves and under:
stand the difficulties of those people who have to confess their mistakes.
I feel that the Government of India should adopt & more generous poliey,
and instead of asking Congressmen to give an apology, instead of asking
Congressmen to change their policy before they are released, let the
Government of India be generous and relesse these prisoners. If they
release these prigoners, the Government of India will get the sympathy
of the people, the Government of India w#ll get the Congressmen to re-
consider their policy and their conduct. If this policy is adopted. Govern-
ment will also be enabling the Congressmen to give a proper consideration
to the constitutional quegtiom. The greatest thing for the whole gountry
is that the constitutional question should he properly settled.  Sir Tej
Bahadur Sapru has stated very recently,—he also stated it before the
Round Table Conference,—that if the proposals are to receive a calm and
dispassionate consideration, then it is necessary that those people who are
in jails should be released immediately. Mr. Chairman, I support this
Resolution. ’

Mr. A. Hoon (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): Sir, I respectfully crave the indulgence of the House to make a
motion that the subject matter of the discussion of this morning be post-
poned till the 318t of March, which is the next date allotted for non-og::ial
Resolutions. 8ir, while I am fully conscious of my duty towards my
country, while T am fully conscious of the devotion which I bear towards
x?halfilm Gandhi, T am also fully conscious of my duty as a Member of
his House.

Sir, there is no doubt that Mahatma Gandhi is respected as a saint
not only in Tndia, but that he has earned the world wide reputation of
possessing the purest of character and the highest instinct of self-respect
and self-sacrifice. At the same time, there is no doubt that, as far as
political views are concerned, there is a great difference of opinion between
him and other people,  Similarly, Sir,” Maulvi Kifaetullah, who is very
highly respected by Indians in general and by his co-religionists in parti-
cular, is a very prominent figure in this country. but fortunately or unfor-
tunately there are sgain political differences of opinion betweén him and
other people. Well, 8ir, when Mahatma Gandhi was sent to jail, the
Government had no quarrel with his private character, and the diffetence
with him was only with regard {o his political views. When people ask
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the Government to release Mahatma Gandhi, the Govermment eqmne out
and say ““We have got political considerations {e weigh hefore we come
to any decl.sxon". Bir, I, as & Member of this House, say that if we are
sskeq to give our final vote on this question, we alsp have %o give our
thought to some serious political considerations before we canm honestly
perform our duty in this House. My friend, Sir Muhammad Yakub, said
that on a question of this kind a mere ‘‘Yes”’, or a mere ‘“No’’ was no
-answer. All sorts of things have got to be considered. Stock has got to
be taken of the situation before we give our vote to one side or the other.
If the trouble is entirely political, if the causes for the incarceration of
Mahatma Gandhi are only political, I submit that political considerations
should weigh very heavily at this time in the minds of all Honourable
Members who want to vote on this motion. Since all the fundamental
points which are likely to forsnulate a constitution for the country are in
the melting pot, I submit, very humbly, and I believe my Honourable
friends will agree with me, that at this particular moment it is not possible
for us to do clear thinking on this question. We are unable to visualise
the true perspective on the political horizon, because we really do not
kmow what s coming out of the White Faper which we expect would be
out by the third week of March. 8ir, the country as a whole will have
to give its verdict on the White Paper, and I submit that it will be then
and then alone that we shall be in & better position to give a more sincere
and honest opinion on the question of the release of the political prisoners.
With these remarks, I commend my motion to the Honourable Members
of this House, and I appeal that they will support me in agking for a post-
ponement of this discussion till the 81st of March next.

Mr. Ohairman (Sir Hari Singh Gour): Order, order. Motion moved :

mm""Thnt the further consideration of this motion be postponed till the 31st of March,

Diwan Bahadur Harbilas Sarda (Ajmer-Merwara: General): When
S8ir Muhammad Yakub was speaking, he was sorry that the rrame of Maulvi
Kifayatullah was linked with that of Mahatma Gandhi. I believe he did
not mean by it any disrespect to Mahatma Gandhi. His object was -ouly
to show that the reason why Maulvi Kifayatullah was in prison was quite
a different one from the reason for Mahatma Gandhi's imprisonment. He
did not, I beliave, mean any disrespect, for we all knéw that niot only every
Member of the Government has got great respect for Mahatma Gandhi,
but throughout the woarld, whosoever , is acquainted with Mahatma
‘Gandhi’s name respects him.. The question of releasing Mahatma Gandhi
has been brought up scveral times before this House. I personally think
that in the present mood of Government, it is no good ... : :

Mr. N. N. Anklesaria (Bombay Northern Division: Non-Muhammadan
Rural): On a point of order. How is this relevant to the present motion?

Diwan Bahadur Harbilas Sarda: 1 am speaking on the adjournment
motion. I do not think it is any good to bring this question constantly
before this House. It is perfectly certain that Government follow their
own plan in the matter. No amount of expression of -public feeling or
public opinion will compel them to deflect from that course:

‘Mr. X. N. Anklesaria: On a point of order, Sir. How is this relevant?
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. Mr. Ghairman (Bir Hari Singh Gour): The Homourable Member can
interpret it in his own way, '

Diwan Bahadur Harbilas Sarda: Therefore I would advise that it is
not much good discussing this matter now. When the White Paper comes
out, if the Government think that without detriment to their plan,
Mahatma Gandhi can be released, they will do so. If they think other.
wise, they will not do so. But so far as this House is concerned, it is no
use discussing this question much further. Not only do T support that
this debate be adjourned, I for my part would advise the Honourable
Member to withdraw his motion, as I find it would be in the interest of
all not to pursue this matter at the present time.

The Honourable Sir Brojendra Mitter (Leuader of the House): I will
explain Government’s position on the proposal which has been mauade by
my Honourable friend. Mr. Hoon. He said that at the present moment
Members found some embarrassment in coming to a conclusion as to which
way to vote, and further time might enable them to make up their minds
with greater definiteness. So far us Government policy is concerned, I
wigh to make it perfectly clear that that policy has been adopted after full
consideration and we are quite prepared to state our reasons in support
of that policy. But if Honourable Members feel any embarrassment with
regard to voting on this motion, we shall have no objection to the Resolu-
tion being adjourned till the 81st March, 1988.

Mr. Chairman (Sir Hari Bingh Gour): The question is:

““ That the further consideration of this motion be postponed till the 81st of March,
1933.”

The motion was adopted.

Mr. M. N. Anklesaria (Bombay Northern Divigion: Non-Muhammadan.
Rural): Sir, I do not move my Resolution.*

Mr, Obairman (Sir Hari Singh Gour): Seth Liladhar Chaudhury has
authorised Raja Sir Vasudeve Rajsh to move his Resolution. ¢

Mr. Goswami M. R. Purl (Central Provinces: Landholders): As Rajs.
Sir Vasudeva Rajah is ill, he has authorised me to move this on his bebalf.

Mr. Ohairman (Sir Hari Singh Gour): Has the Honourable Member
the written authority of Raja Sir Vasudeva Rajah?

Mr. Goswami M. R. Puri: No, 8ir. I can produce a letter from him
in writing. ,
Mr., Chairman (Sir Hari Singh Gour): The Chair is precluded from

considering ‘any authority, which is not in writing, under the Btanding
Orders.

¢ That this Assembly recommends to the Governor General in Council to take
immediate steps for changing the policy, system of education and courses of instruction in.
Schools and Colleges." )

1 That this Assembly recommends to the Governor General in Council to give
encour: t to the Indian Film Industry which is still in its infancy by remom the
Import I ty on raw films as recommended by the Indian Cinematograph ) y
1927-28. '



RESOLUTION RE DEBENTURES OF THE CENTRAL LAND
MORTGAGE BANK OF MADRAS.

Mr. X, P. Thampan (West C(onst and Nilgiris: Non-Muhammadan
Rural): 8ir, I beg to move:
* That this Assembly recornmends to the Governor General in Council that section 20

of the Indian Trust Act, 1882, may be so amended as to declare the debonturesof t(l.e
Central Land Mortgage Bank of Madras as trustee securities.”

Honourable Members who were Lere yesterday must have known from
the number of supplementary questions we asked how anxious we Members
coming from Madras are about this matter. In the Madras Presidency,
there are about 45 primary land mortgage banks scattered throughout the
Presidency advancing long term loans to the agriculturists and the Central
Land Mortgage Bank of Madras is the central institution appointed to
organise, regulate and control these primary banks. Under the Articles
of Associntion of these banks, the primary banks issue loans to their clients
to the extent of 50 per cent. of the value of the lands, the value béing
appraised by Government servants. The Local Government have deputed
their own servants for this purpose. Therefore the question of the value
or solvency of these mortgages does not arise at all. The debentures under
referonce wre issued by the Central Bank on the security of, and backed
by, these mortgages. and the Government of Madras guarantee the pay-
ment of interest if the bank fails to pay them regularly and arrangements
for their redemption are also made. nsiderable difficulty has been felt
for want of funds for the satisfactory working of these institutions. The
Registrar of Co-operative Societies recommended to the Madras Govern-
ment that these debentures may be given the status of trustee securities
throughout India with a view to attracting surplus funds at the disposal
of trustees. Of course it was first suggested that according to the rule
making powers of the Madras High Court, the High Court may be
approached to declare these as trustee securities, but it was thought, if
that was done, only investors in the Madras Presidency would be com-
petent to advance money on this. The Honourable the Judges of the
Madras High Court considered it would be more advantageous if an Act
were passed by this Legislature to amend section 20 of the Trust Act on the
analogy of Act XXT of 1917. The Government of Madras decided that
legislation would be more useful and made representations to the Govern-
ment of India to that effect. As lately as August, 1981, the Government
of India promised that they would undertake the necessary legislation in
the Simla Session of the Assembly that year. But, somehow or other,
for reasons best known to themselves, the proposal did not mature and.
by December, they changed their views and said that these loans were
of o provincial character and that, therefore, they would not introduce
the nocessary legislation. But, Sir, if these loans are only of a provincial
character, I may say that there are other loans of a provincial character.
which are exactly on the same footing as this, such as the ]§omba_v
Improvement Trust Loan, the Bombay Port Trust Loan, the Calcutta
Municipal Loan, the Madras Municipal Loan, and many others, all of
which are treated as trustee securities. There is absolutely no reason for
differentiating those loans from the debentures of the Madras Central
Mortgage Banks. The Government of India replied to the Madras G‘"’];
ornment that thev might again approach the Madras High Court to s ein
muck remedy as they could afford, but the Madras High Court, owing

( 1407 )
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dxﬁerences_of. opinion amoung the Judges, refused. to interfere in thig matter.
Therefore it is absolutely necessary that the required legislation should be
undertaken promptly in this House. The Townsend Committes, which
reviewed the whole working of co-operative sogieties in Madras, strongly
recommended that the debentures of the Madras Central Land Mortgage
Bank have to be treated as trustee securities if it should function properly.
So also the Royal Commission on Agriculture and the Banking Enquiry
Comimittee have both unanimously recommended such a procedure. It is
done in all foreign countries. Sir, the necessity for this has been acknow-
ledged by all people who have had anything to do with such undertakings
and it is, therefore, highly necessary, in the interests of the poor and
indebted agriculturists for whose benefit these banks are working, that
their debentures should be treated as trustee securities without the least
possible delay. I have nothing more to add. 1 respectfully commend
this Resolution for the acoeptance of this House.

Mr. F. E. James (Madras: Europesn): Sir, I desire to support this
Resolution moved by my Honourable friend, Mr. Thampan, as strongly
as possible. The H(y;noumble Member from Malabar has referred to the
recommendations of the Royal Commission on Agriculture and of the
Indian Central Banking Enquiry Committee. 1 would like to place
before the Honourable the Finance Member an extract from the latest
report of the working of the Co-operalive Societies in the Presidency of
Madras in which the Registrar states thai he desires to put in a special
plea for the debentures of the Central Land Mortgage Bank. As for it,

“The interest, in the first place *,
he goes on to say,—

‘is guaranteed by Government till the debentures are repaid, which practically
means a guarantee of the principal. Governments, of course, may go bankrupt, but
behind Government in this case are the first mortgages of land, and behind this, the good
earth. Experiemce in other ocountries has proved that land mortgage debentures have
maintained their prices in the market even when Government securities are falling ”.

In this particular case, I kmow the workings of this bank fairly
intimately. Before the Directors sanction any losns, they satisfy them-
selves that the net income from the land mortgaged is at least equal to
the annual instalment due. on the loan, that the borrower has sufficient
outside sources of income to support himself and his family, that the
borrower has a good title to the land mortgaged, that the value of the
land mortgaged is at least twice the amount of the loan. and that the
outstanding debts  are fully discharged. Therefore, the House will see
that every possible care is taken and that it would require a very special
combination of adverse circumstances before loans could be proved bad.
The Registrar, Co-operative Societies, goes on, in his report to Govern-
ment, to say:

“Tamina position to repeat the assurance T have given in the previous Administra-
tion Report that the high standard set up by the President and the Vice-
President of this Bank is maintained.” . ,

Now, I will not go into a history of the previous representations that
have been made to the Government of India on this point. Some of
these have already been covered by thc Honourable Member who
preceded me. I would, howéver, like to remind the Honourable the
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Yinance Member that what we are seeking to obtain now has received
the unanimous support of two Registrars’ Conferences, the Townsend
Coromittee on Co-operation and, as I have already said, the Royal Com-
mission on Agriculture and the Central Ranking Enquiry Committee.

- 'Now, I understand there have been various objections which have
‘been urged against the declaration of these debentures as trustee securi-
ties. In the first place, it is said that the debentures of this Bank are
# new class of provincial securities and that until the principles on' whici
additions should be made to the list of all-India trustee securities have
been decided, legislation cannot be utndsttaken. Well, Sir, it has been
ulrendy pointed out that the debentures of the Bombay Provincial Co-
‘operative Bank are included in the list of all-India securities listed under
section 20 of the Indian Trusts Act; and the debentures of the Bank for
which we are making our representation ure on exactly the samie footing
as those of the Bombay Provincial Co-operative Bank. Therefore, it is
not understood why objection should be raised that we -are seeking to
include under section 20 au new class of provincial securities. Moreover,.
debentures issued under the uuthority of an Act of s local Legislature
or by or on behalf of any municipal body, Port Trust, or City Improve-
"ment Trust in any Presidency town o- in Rangoon or Karachi are-
already on the list of such securities = though they are all securities.
of a provincial character. That being so, the question is, why should
“the debentures of this Bank be excluded from the list?

Then, Sir, there is snother point which I should like to make, and.
that is a positive point. It is that a Jand mortgage bank is really the
pivot of the co-operative movement in so far as it affects the agricultural
classes of the oountry. You will find that ir other countries this question
of agricultural credits is receiving the closest possible attention and
every facility is being given to the extension of this principle. The recom-
mendation of the Committees and Commissions to which T have referred
is based upon the almost universal practice in Europe and America of
declaring debentures of lund mortgage banks as trustee securities. Even
s0 recently as 1928, the Agricultural Credits Bill, which passed through
the British Parliament, had for its purpose the provision of long term
loans on the mortgage of agricultural lands. Even before the Agricultural
Credits Company, which deslt with this matter, was incorporated, Parlia-
ment made a declaration by statute to the intending investors that the
debentures of the proposed Company would be included in the list of
trustee securities. It was, with a view to establishing them in the

market as expeditiously as possible, that this declaration bv a Parlia-
mentary Act was made.

The Central Land Mortgage Bank can stand on its own feet undoubtedly,
but it cannot advance without the help for which we are now asking.
Its intrinsic stability, ns I have already pointed out, under the system
which has now been devised for its control and under its present manage-
ment cannot, I think, be doubted by any impartial observer. The reason
why this declaration which we are seeking is required is that the Bank
needs long term money since its loans must be mostly for 20 years and
upwards, and neither individuals nor institutions can invest money to »
lurge extent in 20-vear paper unless tnat paper is readily negotiable.
1 understand that the Bank in question has received assurances from
some of the insurance companies to the eftect that if the debentures of
the Bank were declared as trustee securities, ther would be willing to
invest in them. T believe it is the opinin of the Government of Madrns
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~'-f§hqt the Bank needs about & crore of rupees in the next few years if
't i8 really to make any impression on the rural debt problem. "Invest-
ment of that order can only be expected from large institutions and
companies and those large institutions end companies will not invest
to. any extent unless the securities. are declared as trustee securities.
_ Therefore, if the debentures cannot be given this trustee status, the
business of the Bank will be severely limited and a severely limited land
mortgage bank cannot make any impression whatsoever upon an ‘agri-

cultural indebtedness of over 150 crores. -

Sir, we heard yesterday from the Finance Member in his very
-.remarkable - spesch introducing the Budget, references to the steady level
-.of consumption on the part of the masses. Our experience is that for
~.varioug reasons the indebtedness of the masses ig yearly becoming worse
. and that there is no room whatsoever for any complacency in regard to
.-agricultural indebtedness.  The authorities in Madras, those who are
-interested in the co-operative movement, Government officials, the (fov-
arnment of Madras themselves, are at one in realising that only by =
. proper working of a land mortgage bauk can you make the slightest
-impression upon the one thing that is the greatest burden on the
agriculturist, namely, the burden of debt. And here we have a Bank

whose interest is guaranteed by the Government of Madras for a length of
time, whose organisation is in excellent hands and to which tribute has
repeatedly been paid by the Registrar of Co-operative Societies, crippled
ip its initia]l stages, because it cannot get recognition from the Govern-
ment of India in regard to coming under section 20 of the Indian Trusts
Act. There may be a reason for this refusul on the part of the Government
of India of which we are unaware, which at present we do not under-
stand; and I hope that if that is the case. the Honourable the Finance
Member will enlighten us and this House. But unless there are some
very valid reasons which have not as vet been communicated to us,
we do desire most distinctly to press thie motion on the Honourable
Member. During the past three years in the Madras Presidency, 45
primary land mortgage banks have been started and a large staff of
appraisers has been appointed by the Government. The whole organisa-
tion is now in working order. This one thing is required to set Madras
where, I think, far more progress has been made than in any other
province,—to set Madras on its feet in combating this great indebtedness
among the agricultural classes. If the Honourable Member will help us
in this respect.I am sure, the whole of Madras will be grateful to him

and his Government.
i

Diwan Bahadur A. Ramaswami Mudaliar (Madras City Non-Muham-
madan Urbqn): Sir, a couple of days ago when this question was ruised
by way of interpellation, T was not quite sure which Department had
dealt with this question and which Department was responsible for the
reply that was sent to the Central T.and Mortgage Bank. I was not
quite sure whether it was the administrative Department which looked
askance at proposals coming from the Madras’ Government or whaether
it was the Finance Department which rejected the requests that eame
from the Madras Pregidency. Finding the Finance Mambher in his place
today to listen to this debate, I venture to think that the real reply oame
from that Department, and T would, therefore, like to address myself to
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the financial implications of this question. My two friends who Haye
preceded me have dealt very amply with the merits of the Central Land
Mortgage Bank that has been established in Madras, the purpose that
it is intended to serve and the great help that it would be if this purpose
-were carried out in relieving the indebtedness of the rural and agricultural
population of the Presidency. I need not repeat here the testimony that
has been borne to the excellence of the work of the Central Land Mortgage
Bank in Madras, to its solvency and to its financial status, because the
-recommendations of the Registrar of Co-operative Societies (a high Euro-

an Civilian official), and the recommendations of the Government of

Madras are sufficient answer to those who may doubt either its status
or its financial position.

Now, B8ir, that Central Land Mortgage Bank finds itself in & very,
‘invidious position because it is unable to secure debenture money by
means of trustee securities being invested in them. The financial posi-
tion of the Bank, as I said, is absolutely sound and the Government of
‘Madrag has made itself further a guarantor of that soundness. In the
‘first place it guarantees an interest of €} per cemt. on all debenture
‘holders for the first five years; in the second place, it has appointed a
‘trustee of debenture holders who is represented by an official, the Regi
of Co-operative Societies, and who can intervene at any stage on behalf
of debenture holders. Therefore, there cap be nothing wrong with the
society iteelf which is as much a public body as any municipal corporation,
district board or port trust all of which have got powers to include, :if
they choose to raise loans, in their loan operations trustee securities.
What then am I to understand is the real reason why this request has
been turned down? My Honourable friend referred to - various
communications which had been received from the Central Government
on the subject. It looks as if during the period of the last three years
they have been wavering in their own mind on the subject. They sent
repeatedly orders which were contradictory of each other. They asked
the Bank to approach the High Court, to ask that their debentures may
be included in trustee securities. When the High Court refused to do
that and when the Provincial Government further pressed them in the
matter in 8 communication that was sent in the year 1931, they said
that legislation on the subject will be undertaken at the Simla Session.

1 Since then the decision seems to have been reversed and tha

""" Honourable the Finance Member told the House the other day
that it may not be possible to have legislation on the subjeet. The
question of including these debentures in the trustee securities had formed
the subject of discussion by various authoritative Committees. My
Honourable friend has referred to the Townsend Committee which made
& specific recommendation on the matter. That was a local Committee
appointed by the Government of Madras and presided over by Mr.
Townsend, an official from the Bombay Presidency.

The Honourable 8ir Frank Noyce: (Member for Industries and Labour):

May I interrupt the Honourable Member? Mr. Townsend comes from
the Punjab.

Diwan Bahadur A. Ramaswami Mudaliar: I am very glad. The

fart]l:eer he is from Madras the more dispassionate is the judgment likely
to be. ‘
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" Now, Sir, the Royal Commission on Agriculiure in their Report dealt
““with this question. ey said : '

“ Under Act XXI of 1917, the debentures of the Bombay Provincial Co-o, ive
Bank have been included in the List of securities given in section 20 of the 1ndian ts
Act, 1882. We do not think that any objection can be taken to this course. In the
‘greement with the bank in which the local Government guarantec the intereat on these
debentures, they have taken ample power 4o interfere -in case of mal-admimstration and
this appears sufficient to reduce the risk of loss to the holders of the debentures to &
minimum. We, therefore, recommend that the debentures of Co-operative Land Lgétg-go
Banks registered undér the Co-opersbive Socisties Act, which are similarly secured, and
the interest on which is guaranteed by the local Government should be mdded to the
list of trustee securities.”

.. 1 venture to submit, Mr. Chsirman, that the Madras Central Mortgage
_Bank specifically éomplies with all the requirements laid down by the
Royal Commiseion on Agriculture. Its debenture interest has been
guaranteed by the Local Government; the Local Government, as I have
shown, have ample powers to interfere, so that no mal-administration
v » 1sie place, and it bas been gtated by the high officials of the Govern-
ment of Madras that the affairs of this Bank are above reproach. Then,
the Indian Central Banking Finquiry Committee, which reported a little
later, under the presidency of Sir Bhupendra Nath Mitra, made the
following recommendation : '

“We further agree that these debentures, the interest of which is guerantesd by
Government as recommended above, should be included among trustee securities provided

Government is satisfied that adequate arrangements have been made by the Bank for
.the redemption of these debentiites at regular intervals.”

Now, Sir, that satisfaction is to be had from the recommendation of
the Government of Madras, and I do wnot think it will be put forward by
the Honourable the Finunce Member that any consideration arising out
of that is deterring him from including these under trustee securities.
What then i: the reason why the Honourable the Finance Member is not
able to sce eve to eye with us nnd include these thiugs in the trustee
securities. In Bombay. it hus been done. The Bombay Government have
no doubt gnaranteed the interests on thesc debentures, but look at the
position of Tiombay compared with the position of Madras. My Honour-
able friend. Sir Cowasji Jehangir, ventured to suggest a few minutes ugo
that Bombay people arc more respectable than thie Madras people; if, Sir.
being in a position to produce deficit budgets year after year, unable to
make your budget balunce, approaching the Government of India for
doles, with reference to surcharges that my Honourable friend, Sir George
Schuster, indieated vesterday, being in a position to beg the Government
of India for a little relief by wav of starap duty on cheques which will
probably pmoduce 2 or 24 lakhs a year, if this is the kind of respectability
that Sir Cownsji Jehangir ig thinking of all T ean say is that we are not
anxious to remain in the same grade of respectability as my Bombayv
friends., The Government of Madras bad a surplug of 135 lakhs 1nst year.
Tt is going to have an ample surplus this year also. ‘It is building up its
reserves. 1 may not agree with the policy of the Governmen$ of Madras
in its policy of raising more taxation than is necessary. and following the
old policy of building up reserves. But apart from that question, here is
& -Provincial Government whose financial stabilitv is absolutély ssund,

. to: whose fmencidl position you cammot raige any objection and it s
guaranteeing interests and looking after these debentures. Tf Rombar
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should have the privilege, w&y shoyld not Madras have the.sgme privilege?
We are ot asking for a. B "ctr%bgislation for unfforn: application in all
-provinces. We want a Bill emly for the Madras Presidency whose position
s sound. Bhe co-operative movement has made special headway in the
Madras Prosidency. My Honourable friend, Bir Prank Noyce, had at one
time of his career to deal with this question, and he dmowg the position of
co-operative movement in Madras,—hew it is spreading from disbrict to
district, from village to village and how the systems of village communal
“tife in Madras help the propagation of this movement. It has been takep
“up by evety person in the villages in Madrae, and you will find that
results of the co-operative movement are the greatest in Madras. Why
on earth should this Central .Goyernment, merely by refusing this power
-of legislation, put a handicap in our way? Kow, Sir, I am not sure
whether ray Honourable friend is thinking of considerations of high finance
in connhection with this Resolution. Am I to understand that to make
their loan operations successful they should restrict as far as possible the
investment 'of Trust funds t such securities and their absorption by
various kinds of loans raised by other bodies? Debexturés af ¥he Mertgage
Bank are after all a kind of loan that is raised by the Central Land
Mortgage Bank and if his idea is that his own operations in the.loan
market will not be héflped or will be considerably hampered, ‘because the
land -mortgage bank m‘ﬁ sbsorb a large amount of trustee securities which
ctherwire will come into his hands, then T venture to suggest that he is
not doing justice to his own 'capacity for absorbing these trust funds or to
the capacity of the land mertgsge bank to absorb them. '

Now, Sir, the Honourable the Finance Member yesterday indicated
to us that he had just completed a large conversion loan, umque in the
financial history of this country and that he has been able to get 382
crores of rupees by way of conversion. He hag also been able to tell
-us that his last loan operation floated in the market was successful. He
#lso ipdicated and it is quite clear from the Budget, that the capital
programme of the Railways or any other productive source is practically
nil, and that. therefore, opportunities for the investing public to invest
their money are very few indeed. In fact such were the reasons why he
told us that those who have not taken advantage of his scheme will repent
for not showing sufficient slacrity in the matter. T am with hiin in all
that he hgs sai@. T shall only say that there is still & large amount of
mhoney lying idlle and uninvested and which can be well invested in these
debentures if only he removes the impediment that is standing in the
way. Peonle may like to invest in forms of security which are near their
homes and which they can watch and whose operations they are aware
of, rather than in securities of the Government of India. Why should
you not give them an opportunity ? '

My Honowrsble driend, Mr. James, reforred to insurance companies
that would want to imvest in these debentures. The ¥onourabhle the
Finance Member is aware that Indian insurance companies are springing
up very fast all over the eoumtry. In the Madras Presidency itself, I
‘balieve that there are three insurance companies working. The idea that
insurance ‘tompasies, indigenous in ‘their mature, should start and ftry
to take the ocustom which has been going to foreign companier has
spread all over the country, and insueante sompanies are going to be a
‘success. provided they are well managad. Why. should .you not give these

R R
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insurance companies an opportunity of investing in these securities?—
because the insurance companies cannot invest in these securities, unless
you give them the legal power to do so.

If I might revert to the question of the soundness of this Bank for
a moment, I would like to state that:

‘ the debentures are supported by the mortgages of inmovable propertyfand under:
the by-laws of this bank the debentures cannot be issued unless they are supported by
mortgages transferred to it by the affiliated mortgage banks of a value equal to the value-
of the debentures proposed to be issued.”

Every debenture, therefore, is covered to that extent by a first mortgage
on the landed property either of the Central Bank itself or of its primary
banks. The debentures are, therefore, backed by first mortgage securities.
executed in favour of the primary banks and the central mortgage bank
and are covered by the debentures issued by the Bank .. . ..

Mr. Ohairman (Sir Hari Singh (Gour): The Honourable Member has-
exceeded his time.

Diwan Bahadur A. Ramaswami Mudaliar: I am very sorry: I would
only urge, therefore, that the Honourable the Finance Member should’
undertake legislation on the subject applicable only to the Presidency of
Madras, because 1 do venture once more to state in this House that the
Presidency of Madras is in a unique position.

(Mr. Muhammad Azhar Ali rose to speak.)

Mr. Chairman (Sir Hari Singh Gour): How long is the Honourable
Member going to take?

Mr. Muhammad Aghar Ali (Lucknow and Fyzabad Divisions: Muham-
madan Rural): Sir, T shall finish in five minutes. I remember the history
of these debentures when I was a member of the Maclagan Committee on
co-operation and the question then was, whether this favour, which was
extended to the Bombay Central Bank about these debentures, could
not be extended to the whole of India. In Madras, we find that there
is a supplementary security of Jand mortgage also which was not in those
days given by the Bombay Central Bank. I really fail to see how the
Government of India should have extended this favour to the Bombay
Bank and when it comes to be a question of extending the same favour
to the Madras Central Bank, which gives another and auxiliary security of
land mortgage, I do not see why the Government of India should fail
in giving help to the Madras Central Bank. These debentures in Bombay
were guaranteed by the Bombay Government. Here I find that these
debentures are again guaranteed by the Madras Government and so I do
not see any reason why there should be any discrimination between the
two Presidencies and why the same favour should not be extended ab
present in the case of Madras and also if other provinces come forward
with s similar guarantee of land mortgages, and also of their own
Provincial Governments—I see absolutely no reason why the Government
of India should not include and give the people of M the liberty to
invest their reserve money or other money which they have in their
pockets in the shape of debentures. - '

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.
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The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. Chairman (8ir Hari 8ingh Gour) in the Chair.

Mr. Chairman (8ir Hari Singh Gour): Further consideration of Mr.
Thampan’s Resolution.

Mr. 8. G. Jog (Berar Representative): Sir, the Resolution under dis-
cussion is:

“ That this Assembly recommends to the Governor General in Council that section
of the Indian Trust Act, 1882, may be so amended as to declare the debentures of
Central Land Mortgage Bank of Madras as trustee securities.’

The discussion has so far proceeded on those lines, but nobhody seems
to have read the Indian Trusts Act. T will just read section 20 of the
Indian Trust Act for the information of Honourable Members:

‘ Where the trust-property consists of money and cannot be applied immediately
or at an early date to the purposes of the trust the trustee is bound (subjeet to any direction

oontained in the instrument of trust) to invest the money on the following securities, and
on no others :

(@) in ggomiasory notes, debentures, stock or other securities of any Local
vernment or of the Government of India, or of the United Kingdom of
Great Britain and Ireland ;

(b) in bonds, debentures and annuities charged by the Imperial Parliament on the
revenues of India ;

(bb) in India three and a half per cent. stock, India three per cent. stock, India ty°®
and a half per cent. stock or any other capital stock which may at any tim®
hereafter be issued by the Secretary of State for India in Council under the
authority of an Act of Parliament and charged on the revenues of India ;

(¢) in stock or debentures of, or shares in, Railway or other Companies the interest
whereon shall have been guaranteed by the Secretary of State for India in
Council or by the Government of India or in debentures of the Bombay
Provincial Co-operative Bank, Limited, the interest whereon shall have been
guaranteed, by the Secretary of State for India in Council ;

(d) in debentures or other securities for money issued, under the authority of any
Act of a Legialature established in British Tndia, by or on behalf of any
municipal body, port trust or city improvement Trust in any Presidency
town, or in Rangoon Town, or by or on behalf of the trustees of the port
of Karachi ;

(e) on a first mortgage of immovable property situate in British India : Provided
that the property is not a leasehold for a term of years and that the value of
the property exceeds by one-third, or, if consisting of buildings exceeds
by one-half, the mortgage money ; or

(f) on any other seou.rit{ expressl& authorised by the instrument of trust, or by
;:{drfu;l? which the High Court may from time to time prescribe in this

The concluding portion of this section is clause (f) and refers to ‘‘any
other security expressly authorised by the instrument of trust’’. The Act
really contemplates that on the security of immoveable property these
trust moneys can be invested. Sc the principle embodied in this Resolu-
tion ig not at all a new onc. DBut then the obstacle for the time being
is that except those securities recognised under section 20, the trust moneys
_cannot be invested in any other kind of security, and, therefore, 1t is
‘necessary to amend this section. This Act was passed in 1882, and much

02
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water has flown down the bridge. Since then a number of other securities,
quite as good and solvent as those mentioned, have come into existence.
For instance, the Provincial Governments are also having different securi-
ties, so also the Central Mortgage Banks are having their own seourities
which are quite solvent, and many people would like thst their trust money
should be invested on these securities, but then this legal objection
stands in the way. In fact, legislation to meet this object should have
been undertaken. by Government themselves to remedy ‘this defect,
because many years have elapsed since the Act of 1882 was passed. I,
therefore, feel that the Resolution is a very sound one and the recom-
mendation contained therein should be accepted by ‘the 'Government
the consequentia] amendments should also be made by Government.
my own Province, some difficulties have been experienced, and we also
feel the necessity of a change in the law. Lend Mortgage Banks are
cropping up in mamy provinces, in fact there i8 a regular demand in many
provinces for the establishment of l.and Mortgage Barks, and so far ss
I can see, Government are also encouraging the establishment of such
banks. Under these circumstanmces, I find that since the Madrss TL.and
Mortgage Bank has salready been estsblished, other provinces Will soon
follow suit. and when such institutions spring up, there is no reason why
these trust monies should not be invested in such securities which are as
solvent a3 those mentioned in section 20. 8ir, T support this Resolution.

The Honourable Sir George Schuster (Fimance Member): Sir, we have
listened to some very eloguent speeches on this matter, and I must say,
as I listencd to what some of the speakers said, T found 7 somewhat
difficult to understand how T could be so imhuman or so seMish or so
callously indifferent to the interests of the country to have taken the
attitude which I have done in this matter. 8ir, I would ask the House
to appreciate that it is not for any reasons of that kind that we are taking
the attitude that we have thought it right to take. I would like to
put the case as shortly and impartially to the House as T can. But I
would like at the outset to make it quite cledr with réference to what was
said by my Honourable friend, Diwan Bahadur Ramaswami Mudaliar,
that we certainly have not been influenced by any selfish considerations
as regards the Government of India’s interests from a fear that flotation
of securities of this kind would interfere with our own operations. That
factor does not come into our consideratiop at all, for the scale of opera-
tions contemnplated would certainly not embarrass us in any way. We
have had to look at this matter froru the point of view of people with
whom rests the authority and the responsibility lor protecting certain
interests. We, really, and the framer of the Resolution, or those who
supported it, look at the matter from opposite standpoints. Those who
support the Resolution desire to have a certain cachet given to a parti-
cular formn cf security for reasons of their own which, I freely admit, are
very good reasons. We on the other hand have framed Acts for the
protection of trustees, and we have to consider that side of the matter.
Tt would of course be very easy for us to exeroise vicarious generosity at
the possible expense of trustecs and beneficiaries and open the -list of
trustee securities freely to those who desire to come upon it, but if that is
done in an unduly wide way, I think Homourable Members ‘would edmit,
it would certainly be a failure to fulfil what is our own special respousi-
bility in the matter.
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""Now, I am not quite clear on what ground really tkose who support
this Resolution are taking their stand. It has not be&g quite clear vz];.l;fher
thoy really stand for the primeiple that the debentures of all land
mortgage banks of this kind ought to be trustee securitieg or whether they
ase merely arguing in this particulan case that inasmuch as the Government
of Madras is ready to guarantee this particular issue, that at least ghould
remove alk doubts es to ite soundness and reliability. Of course if the
langer, wider ground is taken, that is a matter which would raise very
wide and difficult issues and certainly one would have to take tke line
that amy move of that kind would have to be strongly opposed until
certain comditions have been fulfilled and land mortgage banks have
established themselves on a very sound basis. I do not want to go into
details: now, but I camnot quite accept the general statement by my
Honourable friend, Mr. James, as regards the universality of recognition
of land mortgage banks as suitable institutions for treatment of their
debentures as trustee securities. It is possible to find examples of land
mortgage banks which have done very badly indeed, and although I
personally would view with great sympathy any proposal for dealing with
the problem of rural indehtedness and working out a scheme for effecting
some sort of conversion of the rural indebtedness of India, that, I am sure,
Honourable Members will agree is such a vast problem that it could not
be tackled in a summary way, nor do I think really that those who
support this ltesolution would seek to push the issue as far as uhat. That
is a problem which, I think, must be treated separately. I, therefore,
propose to deal with tlis merely as raising the issue as to whether in this
particular case with the guarantee of the Government of Madras behind
the debentures we ought to give way. Now, I want to make it clear that we
cannot reatty limit the issue to this particular case. If we make this a
trustee security, it will make it a trustee security of course not merely
locally, but for the whole of India and, further than that, it would involve
acceptinﬁthe principle that securities of this kind carrying a guarantee
of any Provincial Government must be accepted ag trustee securities. I
think it would be impogsible to agree to accept as a trustee security a
debenture of this kins aranteed by the Qovernment of Madras and
refuse admission to similar debenturés guarapteed by other Provincial
Governments. Therefore we have to recognise that a fairly wide principle
is involved.

Now, while I am speaking on that, I want to correct one misapprehen-
sion which, J think, existe in the minds of Honourable Members. ThLe
case of the securities of the Bombay Co-operative Bank was quoted as a
pracedent and it was argued that having accepted the principle in the case
of Bombay, we cannot logically refuse it in the case of Madras. But the
Bombay Co-operative Bank issue is the only example of securities of that
kind which is on the list. ¥t was included in 1917 before any sort of
devolution of financial responsibility to Provincial Governments and,
since that date, we have added no securities of this kind to the list, though
we have been repeatedly asked to do so. The Bombay Society was
fortunate in getting in before the ocomstitutional change was made. I
admit that the position is to this extent anomalous. That is one of the
facts of history and it cannot be quoted as an argument today. Now, tLe
position that we have taken is this. We feel that the cachet of being a
trustee security ought to be very sparingly and carefully ' granted. It
means tkat once a security is made a trustee security, it at once becomes
gligible for the investment of trust funds and the whole idea of having
trustee securitiés récognised in ~that particilar way-is to protect the
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property of beneficiaries who cannot look after themselves and to give
trustees a sort of guide so that if they are people not well skilled in finance
and not closely in touch with business, they can always choose trustee
securities and feel that they are absolutely safe in such an investment. If
that purpose is going to be achieved, obviously one must be very careful
a8 to what securities can be admitted as trustee securities. I am quite
ready to admit that in the case of the Government of Madras, as it stands
at present, if a security carried the absolute guarantee of the Government
of Madras, it would fulfil all the conditions which I myself would wish to
impose before admitting a security to the list of trustee securities; but we
felt, when we considered this matter, tLat we were being asked to make a
change which might open the door very widely to new securities coming on
to the list, and we felt that we had been asked to make that change just on
the ¢ve of a very big constitutional change as regards India. We did not
kmow and we do not know yet exactly what the position of the Provincial
Governments may be, but it may be quite possible that their finances will-
be entirely in their own hands and that the future Government of India
will not be able to exercise any control over the way in which they ad-
minister their public finances. In that case, it is questionable whether it
it wise, just at this stage, to enlarge the list of trustee securities in this
particular way. I know that it is difficult for those who support this
particular scheme and fee] very strongly the advantages tlat a change of
this kind would bring in this particular case to appreciate the wider issues,
but that is really the ground on wkich we acted and I would ask Honour-
able Members to consider it very carefully. As far as we, the present
Government, are concerned, we are not really vitally interested in this
issue. If the House were to take a certain line about it, Government do
not feel, as far as thev are concerned, any strong desire to fight against
it; but, on the whole, after very careful consideration we came to the
conclusion that it was not right at this stage to enlarge the list of trustee
securities. In that attitude, I may say, we were influenced to some
extent by the attitude of the Imperial Bank. The Imperial Bank felt
that if these securities were made trustee securities, it would be impossible
for them even though they may nominsally Lave a disoretion in the
matter to refuse to advance monev upon them, and their view was that
once tlis principle was admitted it might mean that securities would get
on to the list which they would not at sll like to be forced to advance
money upon. That represents one business aspect of the ‘matter.

Now, I just want to deal with one or two of the points that have beett
made. I think that in some Honourable Members’ minds there is &
somewhat exaggerated idea of the handicap that is being imposed upon
tkis particular Society by not having these particular securities classed -as
trustec securities. It was said, for instance, in {he course of argument
that insurance compsanies would be able to take them up if they were
trustee securities and that at present they sre absolutely unable to do so.
Well, as a matter of fact, if one studies the investments of the general
hody of insurance companies in Indis, one finds tkat they are not, at any
rate most of them are not, precluded from investing in securities of that
kind. T have a list here of something like 20 insurance companies in India
that have fairly substantial holdimgs in ordinary skares of 'Indlsn
Companies. It is possible of course that certain insurance eompanies, by
their articles of aesociation, are precluded from investing in anything but
trustee securities, but I think T am correct in saying that is.not a general
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provigion in the case of insurance companies. In fact a moment’s thought
would convince one that if insurance companies were forced to invest in
nothing but trustee securities, they would be put into & very difficult
position. When there are large fluctuations in the rates for money, it
-does happen that the capital value of fixed interest-bearing securities may
depreciate very considerably indeed, and a company which can only invest
in that type of investment would be put into a somewhat ill-balanced
position. 1 think, therefore, that the disadvantage of anything not being
a trustee security has been somewhat over-stated.

There is another point I would like to make. At present, if the
Madras Government want to help this particular Society, it has of course
8 way open to itself for doing so. The actual direct securities of Local
Governments are at present on the list of trustee securities; and if the
Local Government wishes to help the Society, there is nothing to prevent
its making a direct loan to the Society and issuing its own securities to
raise the money. If it is giving a full guarantee, the amount of its own
commitments would not thereby be increused. TLere is another point. If
reliance is placed on the guarantee of the Local Government, I think, in
this particular case it is fair to say that the guarantee of the Local Gov-
ernment is only a limited one. It has only guaranteed interest for five
years, Well, if we were to admit that principle, then that would opea
the door again to anotker very dangerous possibility of variation. If we
were to be satisfied with the limited guarantee of Provincial Governments,
we should not only open tke door to the possibility of having to include
the guarantees of unsound Provincial Governments, but we should also
open the door to the possibility of hgving to include guarantees which
were limited in a very unsound way.

Diwan Bahadur A. Ramaswami Mudaliar: Supposing the Local Gov-
ernment were to extend that guarantee without any limitation of time,
would the Honourable Member change his view?

The Honourable 8ir George Schuster: That would certainly meet the
second point which I have made, but although it would certainly make the
case easier, I should still be left with the difficulty that although the
Madras guarantee may be a perfectly sound one, the guarantee of some
other provinces—I certainly won't mention names—might not be equally
sound.

An Honourable Member: Thanks to the Meston Award !

The Honourable 8ir George Schuster: That, Sir, is the position that we
have to take up in this matter. As I have said, after very careful consi-
deration, we came to the conclusion that the best course, in the interests
of India, and the course most consistent with our sense of our own
responsibility in the matter, was to take the line that at present and
pending the constitutional changes we ought not to widen the list of
trustee securities. Our general feeling is that, if anything, that list is
rather too wide already.

Now, Laving explained this position, I do not know whether Honour-
sble Members opposite wish to push this Resolution to a vote. I would
thyself prefer to discuss the whole matter quietly again with one or two
‘Members,—not merely- Members speaking on behalf of Madras, but one
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or two Mewmbers who would represent other interests and who can speak
on the financial side from expert experience. I would like to bave & dis-
cussion on those lines and to see how far the points which I have made
are considered to be of overriding importance. If the Resolution is
pushed to a vote, in view of our having taken the line that we have, we
of course will have to oppose it, but I would mueh rather have a chance
of talking the matter over again, because we really huve only one interest
and one purpose in our minds, and that is to do what is really rightin
the interests of the country as a whole.

Mr. X. P. Thampar: Sir, when | heard the Honourable the Finance
Member saying that he was not at ull indifferent and callous to this
demand from South India and that his svmpathies were entirely with the
rural population in their indebtedness, T thought he wns going to accept
my Resolution straightaway, but. Sir, T was very much disappointed as
he proceeded with his arguments. What he said on one point is perfectly
true. namely, as  regards the wider issue, nand though this Resolution
refers to Madras nlone. other Provinces, having such institutions, may
desire to come into line with Madras. When he declared that, so far as
Madras was concerned. the guarantee given by the Madras Government
was good enough, though it was of a limited nature, apart from the fact
that, the Madras Qovernment might, if necessary, extend that guarantec,
I was wondering. why the debentures of the Madras Central Mortzage
Land Banks, on their merits alone, rshould not be treated as trustee
securities. Each case has to be decided on its own merits. TIf the Gov-
ernment of India will lay down certain  definite conditions and all the
Provincial Land Mortgage Banks satisfv those conditions, I for one do
not see where the difficulty comes in. But that is a different matter and
I am not coneerned with it.

Then, another point that my Honourable friend made was with regard
to the analogy with the debentures of the Bombay Co-operative Bank.
He said that thev were given the status of trustee securities in 1917 before
the reformg came into force. I am aware there has been devolution of
financial responsibility to a certain extent since then and that
with the advent of the new reforms, when provincial autonomy will be
a settled fact. therc will be complete devolution afterwards. But I
thought from the fragmentary reports, I have had, of the Round Table
Conference, that the British Government were putting up a strong fight
for all kinds of financial safeguards. Now, if, in eonnection with the next
constitutional reforms, the Government of India can take sufficient care
to safeguard their interesta not only with regard to the loans advanced to
the Provincial Governments, but also to the monies invested bv all and
sundry English people in this country, T wonder, why a provision should
not he made in the future constitution with regard to the existing inter-
provineial and such other commitments, if the anxiety of the Honourable
the Finance Member is to give special protection to funds invested by
trustees of other Provinces.

8ir, it is quite possible.  Whenever wo want anything useful to be
done, you ask us to wait till the now cobstitution came into
being, ahd it will only comeé atter two or three years. In the
tneantime, mueh water will flow down the bridges. ' That is an answer
®ith which T amm not &atisfled. Things can’t 'be held up so long. One

3 p.M.
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pleasing feature of the replv of the Honourable the Finance Member was
that e was prepared to receive in conference two or three Members of
this House and have an informal discussion to thrash out the whole ques-
tion. I have no objection to that procedure; on the comtrary, I welcome
it. A Committee like that will have more facilities to consider the ques-
tion in all its bearings and I shall be very happy to withdraw the
Resolution if the House will give me leave to do so.

The Resolution was, by leave of the Assembly, withdrawn.

RESOLUTION RE INDIAN FILM INDUSTRY.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir. T move
my Resolution which stands thus:

* This Assembly recommends to tho Governor General in Council to give encourage-
ment to the Indian film industry which is still in its infancy by removing the import duty
on raw films as recommended by the Indian Cinematograph Committee, 1927.28.”

Sir, this morning I found much enthusiasm and interest in the House
when the Resolution about the release of Mahatima Gundhi and other
political prisoners was being discussed. I ncw want to call the attention
of the House to the fuct that this Resolution which T am moving is also
a very important one and that the Honourable Members should {feel
interested in it. It will be noticed that it seeks encouragement for Indian
industrics.  Though this Resolution is a restricted one, vet it is one which,
if acecpted. would prove the sympathy and support of Government to
Indian industries.  This Resolution, I sav, is a restricted one, because you
find that what is asked for is only that the raw cinema films required for
the production of entertainment or ecducationsl purpose be made duty
frec.  We know that there are two kinds of films that are imported into
Indin,—one is exposed and the other unexposed. Those films, which are
unexposed, are called the raw cinema films and the exposed ones are those
which are imported from foreign countries ready for exhibition. I submit
that this Resolution does really refer to the encouragement of the Indian
industry alone, because when these raw materials arrive here from abroad,
they are cxposed, distributed and exhibited here in India. Therefore it
is verv necessary that this industry should be encouraged and these raw
films shoull be exempted from duty.

We know that there werc happy days in India when there were so
muny indigenous home and cottage industries. A# the present moment,
I am not going to weep over spilt milk, but 1 must point out that now
that there has been an awakening in India to revive those industries on
& modern systom, it is the dutv of Government not only to show lip
gympathy, but to give substantial help. It will be noticed, Sir, that those
!ndl.miri(*s' in India have actually disappearod. At present I do not think
it 3’1g11t to go into the ocauses which annihilated those industries, but my
object now is to go to the verv issue which is now before the House,
ungnel,\z thet the raw films should be duty free. Now, Sir, taking this
pommt, T would submit, that these fihns which thev get from foreign
countries ure so very costly that it is reallv hard for many people to
afford to invest such karge amounts on films and other equipments to
proguee entertainmont films. Therefore whet: this, industry asks is 8
#odest: donand that. the raw. material be imported, duty free. We know
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that at present the duty lovied on these films is 25 per cent. on nom-
British and 15 per cent. on British ones. This the film producers feel as
a very heavy burden and want that, if encouragement is really intended
to' be given to this industry and if Government are sincere that it should
develop, the concession asked for should be granted to them. At present
it will be noticed. that the cost of the raw film is very exorbitant, specially
in the case of talkies which comparatively requires considerable quantity
of film. These talkies are more useful than silent pictures. Therefore,
they «hould be encouraged and, if there is no support from Government,
this industry would only die its own death. 1 do not think that the
wvublic in India or even Government, which at times show sympathy, would
like that this industry should get wiped off. On the contrary, we find
all round in the world that this industry has developed on a large scale,
and its progress has been really enviable. We find that in the whole
world there are 61,551 cinema houses, whereas in India we find only 650.
Out of this 650 also, the majority are silent and only about 100 are talky
Cinemas. Sir, even in the United Kingdom, a considerably smaller place
than our country,—therc are about 4,500. Therefore, this industry re-
quires to be progressed in India. Cinema industry was introduced in
JIndia at a recent date. The first film that was produced in India was in
the vear 1913 and the talky—the first one of it, in Bombay—in 1981. It
cannot, therefore, possibly be denied that this industry is in its infancy.
Tt has been the principle of all Governments to support infant industries.

I do not want to detain the House with a long speech, but I hope to
give some facts in support of the usefulness of films. I find that when
this question was raised during the last Session in this House, the Member
for Government in charge of Commerce did show sympathy  but my object
in moving this Resolution is not to seek only lip sympathy from the
Treasury Benches, but I do really ask for substantial help. The useful
ness of films cannot possibly be questioned. Films are not only used for
the purpose of entertainment which is also a necessary adjunct in life,
but they also serve for educational purposes. At present, though, ot
course, on a small scale, we find that these films are doing useful work
in schools and colleges, and we also find that these films have now been
used for the purpose of even giving an impetus to the welfare of rural
life. In a book written by a European gentleman in Madras I noticed that
in villages films were being shown in order to educate illiterate persons.
Of course the educated people would like to go to these cinemas more for
entertainment than for any other interest. But these illiterate persons
who are shown these films are being actually educated, not only in their
agrioultural operations. but even with regard to their health and hygiene.
We know in India we are now advancing to revive art. Tt is a very good
augury of the times. When referring to this domain of the art of our
country, T feel much plessure to allude to my Fonourable friend, Mr.
@. 8. Dutt,—who, I find is not just now in his seat—who, I am sure,
would feel rejoiced to see his hobby—the folk dances—which he has revived
with such success in Bengal—put on the screen. His object is that the
practice of folk dance should extend to every nook and corner of India.
T submit that if the import of these raw films be increased it will be 8
very easy task for my friend to have these folk dances exhibited on tht
screen and popularized throughout India. My object ab present is ¥
impress upon the usefulness and the necessity of this industry thriving
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in India. We know, it now tends to solve also the unemployment ques-
tion in our country, because these cinema houses are actually engaging
thousands and thousands of persons. I have legitimate grounds to say
that Government should be thankful for this industry having been intro-
-duced in India, for they also earn in the shape of getting so much import
duty and income-tax from producers, distributors, exhibitors and also from
the employees, actors and actresses. Therefore, the Government should
see their way that these films are produced on a large scale in India.

I went to see two or three films and I was impressed with the Indian
ideal that they were able to depict in them especially in these days of
advancement. I was very glad to see two pictures exhibited, one was
Madhuri—where Madhuri, the heroine of the play, clung to her husband
Ambar through thick and thin, through extreme troubles and trials and
eventually secured the happiness for both of them. I was also pleased to
witness the film of Bhagat Pralhad, which really has the influence to up-
lift one’'s soul and stimulate religious inclinations. Now, I think I have
been able to impress upon the House that there is nothing wrong in these
film houses if proper care and attention is given to them—which they do
need at present,—to be of a very good use to the public at large in India.
On these grounds of usefulness, I submit, Sir, Government should give
exemption of duty on raw cinema films. With regard to the sympathy
having been shown to this industry, I refer first to the Indian Fiscal
Commission, which met in 1921, and I will read & few words from their
report. They said:

* Raw materials required for Indian industry should ordinarily be admitted free of
dut:y. ” -

That is, Sir, what this Resolution asks for. They further state:
“ This is obvious principle of general acceptance in Protectionist Countries.”

Then, Sir, the Cinematograph Committee was also in favour of the
object in view, which may be noticed from the few words that I quote
with your permission. They are:

“ There is, however, one tariff concession which we consider the producing industry
oan legitimately claim. Raw or virgin film is the raw material of the industry 7

I must now directly say about the sympathetic attitude of the
Members on the Tressury Benches. I have heard occasionslly the
Honourable Member in charge of Industries and Labour giving out
sympathetic expression with regard to the development of Indian industry,
but, Sir, when this question was threshed out in the November Session,
when we heard a very lemgthy and masterly speech of the Honourable
Mr. Jadhav, the Honourable the Commerce Member said,— it is to be
found at page 8241 of the debates of 1982 . . . . .

An Honourable Member: Read the whole debate.

Mr, Lalchand Navalraiy I am mot going to read the whole of the
debate, though I have got half an hour at my disposal yet. I will tage
lesser time. My aim is to create some interest in the House on t ;
Subject which needs more sympathy and support. from the llziemb]c;rs.wil I
om very glad that Mr. G. 8. Dutt has just come m and I .opet hgll of
wupport me on this Resolution. I know he would reslly get &
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joy i he sees the folk dances—of the revival of which he is the father—
exhibited in cinems flms and thus spread all over India

Mr. @. 8. Dutt (Bengal: Nominated Official): Will you join in it?

Mr. Lalochand Navalrai: Why not. I am ready to join you in any

thing that is good. Now. what the Honourable the Commerce Member
suid was this:

I may say that a few days ago I was waited upon by a deputation representing the
film industry in this country and 1 can give this nssurance to the House that the
representation which 1 had from them on that occasion will receive our most careful, and
I add. sympathetic considoration. 1 confess to a considerable amount of sympathy
with a good deal that has fallen from the Honourablo Members who have spoken on this
subject and I hope that they will accept the assurance that T have just given, though it is
not possible for me to accopt this amendment.”

This is why I have moved this Lesolution to get practical help from
Government.  As to the income that the Governinent derive from the
raw film imports it would be found, from the figures given by Mr. Jadhav,
that the raw muaterial of the value of about Rs. 11,07,665 is imported into
India vearly. That would give an import duty of about Rs. 2} lakhs
to the Government. It is not much for the Government to sacrifice.
The question may arise if Government can get this amount in some other
way. Of course it is for the Honourable Member to find out how to do
this, if they really cannot do without this amount. I am sure there are
some other wuys of compensating Government for the remission; but I
do not think it is such a large amount that the Government cannot forego.
In this connection, it will not be out of place to suggest that exposed
material, which is being at present charged on arrival at 4} annas a foot,
might be charged at 51 annas; and thus the Government will be fully
compensated. In conclusion, I submit that s case has been made out
that this industry should be helped and should have not only the
sympathy, but material and substantial support. I hope that this House
will be pleased to accept this Ilesolution. 8ir., B move.

Mr. Chairman (Sir Hari Singh Gour): Motion moved:

“ This Assembly recom;?euds to the Governor General in Council to give
encouragement to the Indian film industry which is still in its infancy by removing the

import duty on raw films as roccommended by the Indian Cinematograph Committee,
1927.28.”

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadsn
Rural): Sir. T heartily support the Resolution so ably moved by my friend
from Sind. The cinema industry is an infant industry and although it
vas started first in 1913, its development has been very slow. First on
account of the war which prevented raw materisls and machinery coming
i here in sufficient quantities for the industry, and then owing to the
difficulty about capital and other things. Now, by the introduction of
the talkies, the whole system and machinery has undergone a change snd
the industry has almost to be started anew.. So the beginning of the
ta'kies might be taken to he in 1981, and it is only of two years’ stand-
ing in India and, therefore, it is really an infant industry, an iofant
industry which is not an unimportant.one. It is already giving .wages
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and supporting a population of about 18,000 workers, and, in that respect,
it gives promise of great expansion. Bo, from the point of view of
numbers also. it is en important industry. But Goveient es ususal
will not look at it and will not encourage it. In the book ‘ Large indus-
trial Establishments in India’’, the swtatistics of all the industries are
given and the smallest industry there, which is the paper industry, employs
only 5,000 people; still Government take notice of that industry and are
striving their best to encourage it. I am very thankful to the Govern-
ment for taking interest in the paper industry and other industries. But,
at the same time, I must point out that the cinema industry is giving
maintenance to 13,000 people and, therefore, it is a much larger and
more important industry and it deserves some corner in the heart of
Government so that they may be induced to extend their help to it.

Now, what is the help that is asked? It is asked that the raw
material of the industry should be allowed duty free. This principle is
almost axiomatic as the report of the Cinematograph Committee says,
and I need not quote again and again the dictum laid down by the Fiscal
Commission. 8o the condition is clear that the industry is an infant
industry; it is at the same time an important industry; it is, I shall
say, a nation-building industry, because it spreads education and general
culture among the masses. England salso is doing her best to encourage
this cinema industry and the method adopted by England is to prescribe
a quota for home production. In every cinema house, a certain propor-
tion of English made films must be exhibited; and, in that way,
-encouragement to the home industry is given. It is a very drastic measure
vo doubt, and there are two sides to that question. The film industry
in India is ‘not gomg o ask for that form of encouragemment. We are
not going to ask the Government ‘to give us a quota of Indian made
films; we are asking for a very small thing which we claim is legitimately
due to us. Even in Russia, all attention is paid to the educational side
-of the film industry, and I have recently read that the Soviet Govern-
ment are taking care to see that, in the training colleges for teachers,
every teacher is taught how to operate a cinemsatograph machine, so that
they may have cinema shows in every village where there is scope for it,
and, in that way, thev are making education by means of cinematograph
available to all. India is a country, full of illiterate people, and if culture
.and education are to spread among the people, it cannot be done in these
-days of financial crisis by opening schools and providing school masters.
1 do mot kmow when India will be in a position to inbroduce compulsory
sduoation tn =l ‘the villages, but if Government take it into their head
‘to give sufficient encouragement to the cinema industry, I am confident,
Sir, that the general level of education among the masses will be con-
-siderably raised. I, therefore, Sir, very heartily suppott the Resolution
so ably moved by my friend.

Mr. Goswami M. R. Purl (Central Provinces: Landholders): Sir, I
rise to support the Resolution regarding the removal of import duty on
raw cinema films moved by Mr. Navalrai, because I consider that:. film
is a verv powerful instrument in educdting the masses the necessity ‘of
which is becoming inéreasingly evident, especially in"a countgry like ours
and that is why I would like to urge the Governmemt to give -adequate
relief to this indusbry bv the measure -contained in the Resolution.

i i ihemas ¢ . ter than
In stressing the educative value of cihemas, 1 cannot b batfer
-giote an interesting observation made in the course of an address vecently
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delivered at the annual meeting of the Science Masters’ Association in
Bristol. It runs:

* There were many advantages to be gained k.:y the use of films in teaching. Ideas
oould be more readily conveyed by films than was possible on & blackboard.”

We see the truth of these remarks inasmuch as the use of films in
education has been taken full advantage of in all the more advanced
countries of the East and West. From a perusal of literature on films
as well as information gleaned from other sources, it appears, Russia
has advanced more than any other country in respect of films in educa-
tion, because it is considered that:

" The film is an educational instrument which should be used mainly to carry
enlightenment to the illiterate and uncultured populace. They have no use for films
which emphasises the value of the individual to the exclusion of its meaning for the masa."”

It is now an admitted fuct that Russia, witk the help of films as well
as radio, has succeeded in removing illiteracy in their country during the
past few years to a remarkable degree. Considering the potentialities of
the film industry from the educational point of view, I submit, that the
Government should encourage this infant indizenous industry and nourish
it toits full growth as in other countries.

In the memorandum submitted to the Dep:urtinent of Comumerce of the
Government of India, dated the 17th Novemb.r, 1932, the Motion Pictures
Bociety of India, a representative body of the tilr: industry in this country,
has stated the grievances of this industry and pointed out how it has been
greatly handicapped for lack of finance, and increased cost of production
of films on a limited market for exploitation of films due to the advent
of talkies. If we consider the prices of both negative and positive pre-
vailing in 1930 and 1982, we find that there is an increase of 35 per cent,
in the price of this material which absorbs one-third of the capital
varving from 50 to 70 thousand rupees. Duc fo the Ottawa Agreement
there was reduction of price; however, the tame is still 25 per cent.
higher than that existing in 1930. I, thercfore. submit, Sir, that the
Government of India should permit the import of raw cinema films free
of duty as recommended bv the Fiscal Commission. 1921-22, and the
Indian Cinematograph Committee, 192728, "oth appointed bv the Gov-
ernment. By this measure the Government may lose a revenue of appro-
ximately 2} lakhs when we take into account the figures of 1981. But
this loss can easilv be compensated if the rebate svsten in respect of exposed
films into the country is altered. The Government of India get about
five to six lakhs of revenue by wav of import duty on exposed films
which are valued at 43 annas per foot and n dutv of 37} per cent. 18
charged on this valuation. Bnt if the exposed film is returned to the
country of origin within two vears, the Government have to refund 871
per cent. dutv leaving a verv small amount »f net revenue to the Govern-
ment. Considering the life of the film to he very short, depending on the
handling of the film as well as the machinery through which it is run. the
exposed films, which are re-exported, will be nothing but scraps of cellu-
loid. T am told the distributor of foreien exposed filmg makes an
average profit of 50 to 100 thousand rupees per film, andis it not very
ridiculous that he should be paid hack 873 per cent. dutv when hP. re-
exports the film as scraps of celluloid after its thorough exploitation?
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I, therefore, suggest, that this period of two years for allowing refund
on exposed films re-exported should be reduced from two years to two
months which is more than sufficient. By this procedure I am of
opinion that the Government will be able to retain the whole of the
import duty on exposed films and consequently 'make up the loss that
may be incurred due to exemption of ‘duty on raw cinems films,

I would suggest another method to the Government for making good
the loss by adopting the Resolution which 1 havc the privilege to support,
I may state here for the information of the House that a distributor or
importer of foreign exposed films generally import three copies of a film,
each print of an average length of 8,000 feet, on which he pays a duty
amounting to about Rs. 2,335, on the basis of valuation and import duty
as I stated a few minutes before. Why should not the Government in-
crease the rate of valuation from 434 to 5} snnas or more especially
when the distributor or importer of foreign exposed films makes a large
amount of profit and pavs & paltry amount by way of import duties.

Before, I conclude my speech, I would like, Sir, to say a few words
how other Governments have been giving protection to film industries
in their respective countries. In some countries the Government are
subsidising this industrv, while in others they have enacted ‘‘Quota”
and other laws by insuring the market for the native product and giving
help in all possible ways. In some countries the Government have
actually invested capital in this industry as manyv countries do in respect
of kev industries like steel. petroleum, ete. T should not fail to draw
the attention of the House how England hersclf has been trying of late
to help her native industrv. She passed the Cinematograph Films Ack
in 1927 specifying a per cent. of playing time each exhibitor must devote
to British made pictures and hinding bhoth distributors and exhibitors to
fulfil certain requirements for a period ending in 1940 for the encourage-
ment of the native film industrv in the United Kingdom. And the effect
of this law has given an impetus to the British film industrv, of which. T
may be pardoned, to quote here a few figures. As everv body knows, the
‘American films have heen dominating in the world markets for more t}nan
one reason and the United Kingdom is not an exception to it. In the hgh.t
of this information, the eradual increase in the production of the indi-
genous films will he interesting :

Year. Percentage.
1928 . . 13-6
1929 . . . 118
1930 . . . 147
1931 . . . . 18-7
1932 . . . . 220

In other words, in 1932, English film producers produced 50 per cent.
more films than the English ‘‘Quota’ law required.

Sir, T need not cite any more instances snd tire the House to get
suppart to the Resolution. I have represenfed tc this House the case of
t$he film industrv and. T fullv hope, it deserves all the support of the
Government and of the Honourable Members irrespective of Partics.
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. Mr. Mubammad Eamin Khan (Agrs Division: Mubammadan Ruralj:
- 8ir, { will always lend my support to any industry in India which cun
e built up and which requires the help of thc Governmemt. The . film
industry in India is in its infancy and requires consideration from the
hands of the Government. It is an undoubted fact that cinema can be
used a8 & medium of education to the people who cannet get that education
otherwise and cinemas will, in future, as at present to a certain extent,
play.a. great part in building up the ideas of the nation. Therefore that
requires great consideration in making this indurtry useful. I am myself
-one ‘of the cimema goers, though I do not go now-a-days so often as I
used to do. Speaking for my constituency, I must inform the House
‘what the views of certain influential members of my constituenev are.
They think it is one of the greatest evils of the dav in India. Theyv say
that India is too poor to afford this luxury in the small towns. The
-average wages of a poor man in India is something between Rs. 10 and
"Rs. 15 per month. In the small town, whon he has a wife and two
children to support, it comes 40 only Rs. 5 for himself, The cinemas
have become so attractive in the small towns that the poor man is
tempted to go to a cinema at least once a weck and pay four annas which
‘is the ‘chespest rate for u seat. He tives from hand to mouth and cannot
afford ‘to spend one rupee on a cinema which can be used for feeding
his family. 'What is‘happening in the small towns is $hat thev are getting
more and more fond of ‘these cinemas and ‘the poor man semetimes takes
‘his children also. In England, it mav be said that even the poorest
man goes to the cinema. ‘There he earns something like 8s. a day and
the cinemas tharge 8d. for the cheapest seats. If he spends 8d. a week,
“he can well afford to do so. He does not lose 80 mruch as the man in
India. Cinemas sre not costly in Englind as they are in India. Then,
‘a man in Fngland does hard work. He is bhusy and does not talk to
-other people. He 8oes mot get much leisurc for enjoyments, In his
case there may be 'some justificabion for some kind of amusement. In
Tndia, people have lot Jf amhsements. They cam enjoy themselves in
rmany ways, They have got free olubs and panchayats. They can have
their amusements cheaply. To them the cinemna is a luxury. If cinemas
had become a medium of education. then certainly thev will be usefyl,
but T want to know whether present day Indian talkies are of any educa-
tive value. That is the question we have got to consider before we can

exercise our vote.

Now, Honourable Members of this House were invited to a show. 1
would like to know whether any of them would sav that the pictures
they saw are of any educative value to the poorer classes in anv way.
Now, it is generally that class of Indinns who go to the Indinn talkies
who cannot understand English properly. There are two points which
are attracting attention to the Indian talkies. One is that people go to
hear the music. I find, sometimes good musicians are eneaged who can-
not be heard ordinarily in every place, As far as this music i8 concerned.
thev have advanced a great deal .as compared with the position two or
three vears ago. A great deal .pf improvement has been made. But that
is not the point from whichport have to exarfine this auestion. We have
got to see whether thev hdut become educative or not. If we take up
that position. we can only #a¥ that they are not of much educative value.
That is swhat my conspitnencv feels at present. Tt mav be a mredt enjov-
ment to me. but my constitvency does not went that kind of enjoymeht.
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They feel that these cinemas, instead of educating the people. fo

kind of teraptation to them to spend ‘money %hiﬁg' they Ic)z'ahp ill aﬁ;—:'(lil t:
spénd’ dtid théy do not want these  einemsds. - “hey say that even .if
cinemas are there, there should be lirnited times for the shows. They do not
want to prevent cinema shows;: they merely say, let them have shows,
say, for about a day or two in the week or cm certain daye only. For.
merly, Sir, we had moving theatres. They used to go about during cer-
tain fairs and people could afford to ge and enjoy themselves there for a
limited number of days. That was not such a great evil—once or twice
a year—and that did not tell much:om the poorer classes. Now, these
cinema shows several times each dev are not attracting the people who
wish to go there for the sake of education; they are attracting them for
the sake of plegsure and frivolity and for them these shows prove to
be too costly and extravagant sources of pleasure, and not always the
right kind of pleasure at all, sometimes ver; mischievous and debasing
to the mind and morals.  Surely these tonga drivers, the motor bus
drivers, coolies and such like people, who squander awav their savings
in this way, do not patronise these places in order to reap some sup-
posed educational benefit or instruction; thev zo there to find out some-
thing naughty which can amuse them; thev want to find something which
will stimulate their imagination and capture theit minds. '

- Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Arc you then for prohibiting the importation of all
cinemas?

Mr, Muhammad Yamin Khan: Tf the cinema industry can show that
they can confine themselves to catering to the present-day needs of Indian
poorer classes, that is, to educate them, and that they are thus helping
to difftuse a sort of education which the latter are not otherwise able to
aoquire, then wa can give them our whole-hearted support.

Mr, Chairman (Sir Hari Singh Gour): Order, order. It is not &
cinema censorship Bill that we are dealing with now. We are dealing
with a-different point.

. Mr. Muhammad Yamin Khan: Sir, T bow to yvour ruling. The point
is whether the cinema film industry should be so much encouraged as to
lead us to remove the whole import dutv on it and, therefore. I hope
you will allow me the indulgence of pointing out clearlv that unless a
case has been made out for the proposition that the whole of the duty
should be removed having regard to the films that thev are producing,
we should hesitate to accept the proposal. Thev will have to justify
themselves fully, and, if they can do so, then of course they will find
whale-hearted support in this House, and, in a more popular House,
when a Bill in connection with it arrives at the approprinte stace. At
this moment it will be verv difficult to vote on a Resolution of this kind
that the total import dutv should be removed from the films.

Mr. Lalchand Navalrat: How much do vou advooate?

Mr. Muhammad Yamin Khan: I have never tqke(n'a. :brief from themr
and T do not stand to argue the ease for the oinema industry. T anr
only concerned with the Resolution of my. friend as it is there, which
‘ »
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simply says that it should be removed; I d> not make any suggestion;
I only say that the industry does require certain help from the Govern.
ment, ang because it is & Resolution and it is not & Bill, it is not binding
on the Government, even if it is passed. Covernment will give the
matter its consideration. Having said, Sir, thut they do deserve some
kind of consideration, I would leave it to the Government to decide what
kind of help they can afford to give to the industry. With these words,
Sir, having made my position as a representative of my constituency and
otherwise quite clear, I resume my seat.

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran: Non-Muham-
madan): 8ir, I just want to add a few words in support of the Resolution
which is before the House. As Honourable Memnbers are aware, the cinems
film industry is in its infancy in this country, and deserves all reasonable
encouragement and support both from the Members of this House and
from the Government. In other countries, the cinema industry has
advanced to a great extent and Governments in some countries have
a regular cinema bureau, and spend a lot of money for promoting and safe-
guarding the legitimate interests of this industry T shall just read out to
you, Bir, a note which was submitted by the Director of the Canadian Gov-
ernment Motion Picture Bureau regarding the work of the hureau there.
I will read out one short paragraph which will indicate how the Canadian

Government has been supporting this cinema industry:

* The Canadian Government Motion Picture Buresu, as & branch of the Department
of Trade and Commerce, was first organized in January, 1917, for the purpose of augmenting
other means for the world-wide dissemination of national publicity, the advertisement of
the Dominion’s resources, attractions and opportunities, and the encouragement of
tourist and other trade and settlement through the medium of motion pictures and other
pictorial matter, the importance of which, as an agency fdr this work, was then
becoming internationally recognized. The Bureau was also established to provide a
central plant in which all Federal Government motion and etill photogrs material
could be produced at & considerable saving and the annual o:mditnn.of the Government
on this work is at present in the neighbourhood of 60,000 do . This amount includes
the salaries of 20 oxperienced executives and tacticians employed in the bureau *

and so on. Sir, the Indian Cinematograph Committee which was appointed
in 1927 also recommended that encouragement should be given to this
infant industry, by removing or at least lowering down the import duty
on films, Sir John Marshall, the then Director General of Archology,
who was examined on that occasion, also refers to the ways in which
some valuable work could be done in the way of reproducing some of the
ancient arts, customs and other things of t{w historic times. 8ir Jobhn

Marshall said:

‘* When I was examined by the Cinematograph Committee, I was asked by the Presi-
dent to consider whether it would be possible for my Department to prepare a series of
memoirs on the ancient costumes, arms and antiquities of India, which could be used
for the production of historical ilms, I have now had time to examine the proposal and
to offer the following remarks. Among the subjects with which each memoir could *di
in separate sections would be architecturs, the major and minor arts, furniturs, eonveyances

arms, implements, domestio utensils, costumes and ornaments, and musical instruments,
religious iconography and oult, types, customs, manners, dancing and posturing, civil
and religious ceremonial observanoss,

and so on.
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Bir, @8 broadcasting is an imfant industry for which the Government
dave been giving its support, 1 plead for this infant industry also. I
confess 1 hqd & very unfavourable idea of cineira shows before. Just to
be shut up in a dark room in the evening slong with all sorts and classes
of people and sexes is not a very happy idea for me (Laughter); but I confess
that when [ was invited to that cinema show the other afternoon, I was
rather favourably struck with the exhibition which was got up on that
occasion, and have come to have & very approciative idea of the possibili-
ties of this industry. 8ir, my Honourable fricnd, Mr. Yamin Khan,
whose mind always moves in the official groove, true to his tradition as a
habitual supporter of the Government, although he did confess that he
was & habitual cinema-goer, ended his somewhut superficial observations
by opposing this very reasonable proposal.

An Honourable Member: He did not oppose.

Mr, Muhammad Yamin Khan: My Honourable friend's brain was pro-
‘bably working in the direction of how to oppose the Government and so he
did not listen to my speech carefully.

Mr Gaya Prasad Singh: I am glad, Sir, tha: this misunderstanding on
my part has resulted in an avowal from my friend, Mr. Yamin Khan,
that he was not opposing the Resolution. I take it, therefore, that he
was supporting the Resolution. 8ir, my Honourable friend was criticizing
some of the shows which he has seen with tonga drivers and such clusses
of people . . . .

Mr. Muhammad Yamin Khan: I have scen riany more shows than my
Honourable friend has done.

Mr, Gaya Prasad Singh: T have already confessed that I have been
averse to these cinema shows; so there is no point in my friend saying
that he had seen many shows. His criticism was directed more against
the kind of show that was produced on those particular occa-
sions, but there are other shows and exhibitions drawn from
historical and other sources which go to give encouragement to national
jdeal, and have a highly educative. valne. This industry has very much
‘advanced in other countries, and it is necessarv that we should take a
1eat from out of their books. We should rive whatever reasonable support
and encouragement this industry is entitled to. With these remarks, I
‘beg to support this Resolution.

Mr. A, Hoon (Allahabad and Jhensi Divisions: Non-Muhammadan
Rural): Sir, T shall not take much time of the House in connection with
this Resolution. I rise to support it. It is a happy sign that every
Honourable Member of the House is agreed on the point that the cinemas
have got an educative value of their own. The only note of discord that
has 80 far been sounded from the non-official benches is from Mr. Yamin
Khan. Hoe has given his own point of view, and I give him credit for that:
He has placed certain facts before the House on the stn?nzth of which he
gave it as his opinion that the cinema industry is not entitled to that much
of encouragement which they are claiming at th.m moment. Mr., Yurmp
Khan too agreed that cinemas have got an educative value and e has told
us that he used to be a frequent visitor of the cinemas; I do, not know
why he has stapped going there now. ..

4 P.M.

» 2
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. Mr. Muhammad Yamin Khan: I did not say thabs I:eaid #hdt'1 do
hot go now as frequently as I used to do before, SR

. Mr. A, Hoon: I stand corrected. If, Sir, the effect of the cinemas.
is educative, a8 he admits, I think it would have been in the intcrests of
all concerned if he would keep on these frequent visits to the cinemas,
Another point that Mr. Yamin Khan made was that it costs the poor people
in the villages four annas to visit cinemas. . I think, Sir, that is a point in
support of the claim which has been put forward from this side of the
House. 1If at present it costs a poor villager four annas to go to a cinema
show, surely if the duty is taken off in connection with these films which
are going to be produced by Indian labour, Mr. Yamin Khan’s tenants in
the district of Meerut will be able to have fine evenings by spending one
anna only. (Mr. Muhammad Yamin Khan: ‘“Hoora!”’) I very much
appreciate that Mr. Yamin Khan has responded to the feelings that T am
giving expression to and it is really in the interest of his tenants that he is
saving “Hoora'. After that, Mr. Yamin Khan tried to make out a point
which 1 did not quite understand. What was his grouse with regard to
the poor tongawalas and other people going to the cinemag? Why should
they not go to the cinemas? Are they not in need of any amusement? I
personally am of the opinion that amongst other portfolios there should be
s partfolio for amusements, to develop schemes for the ‘amusements of the
poor.

Another thing that Mr. Yamin Khan said was that once these villagers
take to cinemas, they visit them very frequently. I would ask him to
judge them from his own case. He does not visit' cinemas now go
frequently as he used to do before, and, I am sure, it is not' due to the
difficult straits through which the legal profession is paasing. The only
reason is this that probably the glamour of the cu:qe;ao far as Mr. Yamin
Khan is concerned, has vanished and he thinks can go and amuse
himself somewhere else. (Laughter.) ’ .

Then, Sir, Mr. Yamin Khan haa laid great stress upon the fact that
if there is really any moral value in a play, he would have no objection
to people going there. 8ir, it is the mind which draws the moral from
a story; I asked Mr. Yamin Khan during the course of his speech to let
-us have a hint as to the subject of the plot of the play in question which
he did not think was educative or which he thought was not fit for him
‘to draw 8 moral lesson from; but he did not answer to that. I sm given
to understand that in this show that he was referring to they showed
“Ben Hur” and some other Hindi picture tpo. I believe there is plenty
of moral to be drawn from these plays if one is capable of drawing one.

8ir, since we all admit that cinemas have got an educative value,
thero is no reason why the Government sbould not give a helping hand
to the industry, speciallv when it is in its infancy. With these few
remarks, I support the Resolution.

Mr. 8. @. Jog (Berar Represemtative): Sir, when this matter came up

for discussion under the Ottawa Agreement, full statistics and information

- on this subject was placed before this House and the matter was thoroughlv
.debated. I for one have no mind on this occasion to enter into any of
‘those details. T have absolutely no idea sbout the techniqué of this film
industry, but, as an occasional goer to these shows and also as a tax-paver.

T have got a certain interest in this industry. The lnst time when this



matter was under discussion, the reply was given by Sir Joseph Bhore as
‘Commerce Member and I will read it out. It was expected that after his
sympathetic reply something would be ‘done in the Finance Bill by way
of giving relief to this industry, but, to our great disappointment, nothing
has been done. The reply which the Honmourable Sir Joseph Bhore gave
was this:
“1 hope my Honourable friend, Mr. Jadhav, will forgive me if I do riot follow him
h-all the wmtricate details of his most exhaustive and enecyclopsdic treatment of the
<question of the film industry in _this country. I may, say, Bir, that a few days ago, 1 was
waited upon by a deputation repreeenting the film industry in this country and I can give
this assuranice to the House that the representations which I had from them on that
-oocasion will receive our most careful, and, I hope, sympathetic consideration.”

_ After this reply; we expected something to be done, but, to our great
disappointinent, as 1 said, nothing has been done, and this Resolution
we are compelled to press before this House.

~ Bir, I congratulate Mr, Yamin Khan on the way he has argued. He
can really make o subject interesting by taking an adverse view and by his
eloquence he is able to create a sort of illusion and upset the minds of
the people. But there is no doubt that there is some truth in what he
said. There is no good without an evil and there is no evil without some
good. What we have to see is whether the cinema as a whole or the
cinema industry has created more good or more evil. It is no doubt true,
a8 he said, that it has created a sort of fascination or tendency among
small boys to indulge too much in it and it has also caused a certain drain
on the purses of poor people. But such things in the initial stages are
bound to happen. After some time when tax is put in and censorship is
imposed, plenty of good comes out of these things. It has been admitted
in all foreign countries that this industry is really for an educative purpose.
Hud it not been so, it would not have received so much encouragement on
.the Continent and in gther countries, so much so that it has also received
recognition from the League of Nations. For the information of the House,
a8 regards the utility of the cinema industry, I should like to read a small
portion from the Cinematograph Committee’s report, which was a very
learned inquiry:

“ In its aspect as an instrument of education, the cinema has been the subject ot
various national and international conferences, and has engaged the attention of the
ll;ﬁue of Nations. It can be used educationsally, in the limited sense of the word, as a

e of supplemental instruction in schools and colleges, and for illustrating certain
: ical and scientific processes. It has, howsver, a special value a8 & medium of
education in the wider sense ; for the purpose of propagating ideas or information among
the masses on such subjects as public health, hygiene, improved agricultural methods,
<ivics and a variety of other matters. And, in this connection, it has a special interest
for Indis with her vast illiterate population.”

T have read the extract from the report of the Cinematograph Com-
mittee.  Inspite of the fact, as explained by Mr. Yamin Khan, there may

“be evil in it, in addition to the good which is in this industry, and, from
that point of view, we hava to look at that question. Let us see what is
the state of the industry in Tndia, whether it is based on sufticient founda-
tion, whether it has received help at the hands of the Government or
whether it needs any encouragement ar not. Coming Yo this point, the
industry has got more potential good than evil, and I think it is the duty
of the Government to encourage it and give ib tha necessary pxqtectlon,v
T have no mind at this stage to say in What. particular way. the industry

- o8n be encouraged. In view of the fact that the Comitnerce Member Las
expressed sympathetic consideration, I think it is for the Department to
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find out as to how that sympathy can be extended to practical results. It
is not for us to offer suggestions, but some of my colleagues have offered
suggestions that the Government may lose a small amount of revenue to
the extent of two lakhs. That fact should not weigh with the Govern-
ment at all. If the industry nceds protection, if the industry needs an
encouragemeént, a sacrifice of two lakhs is nothing. However, some of
my friends have pointed out how to recoup those two lakhs and have
suggested ways and means for that. If Government would take recourse
to those means, I think they will be in a position to both encourage the
industry and recoup the loss. In India, now-a-days each cinemat
company requires big capital, and it is generally very difficult for these
companies to find that capital. Over and above that handicap, this duty
on raw films is another obstacle in the way of this growing indusfry.
Government have said many times that it is their duty to encourage Indian
industries in India. You will find that about two or three crores of rupees
have been invested by these people and, if further encouragement is not
given by Government, there is every probability of this industry being
closed down, and, in these circumstances, I submit, that the Motion
Picture Society have really made out a good case for securing protection
and encouragement at the hands of the Government. I desire that they
wil! again reconsider the matter and give this industry the encouragement
which we are asking for. With these words, I whole-heartedly support the
Resolution.

The Honourable Sir Prank Noyce (Member for Industries and Labour):
8ir, the House may wonder why I am in charge of this Resolution this
afternoon, since, as we have so frequently been reminded in the course
of this discussion, it was my Honourable colleague the Commerce Member
who spoke on this subject when it was last before the House. The only
reason, as far as I can see, is that the word ‘‘industry’’ happens to occur
in the Rerolution. I ghould like to remind the House at the outset that
although my Department is called the Industries and Labour Department,
it is very little that we can do to promote the development of industries,
since that is a provincial transferred subject. All we can do here is to
examine with care and sympathy proposals of the character which are now
under discussion in this House. ‘

Now, Sir, in regard to this Resolution, the Government’'s position can
be stated very briefly. Inspite of Mr. Yamin Khan’'s gloomy outlook,
or perhaps I should say the gloomy outlook of his constituency, we have to
recognise that the cinema has come to stay. I personally rather share
what I imagine is Mr. Yamin Khan's dislike for the craze. of speed in this.
modern world. I think we were all much happier when motors, wireless,
telephones, cinemas and the rest were not in existence, but here they
sre and here they will remain. Nothing we can do can stop this onward
march of progress. The Government fully realise the immense {nfluence
the cinema wields in the modern world and the increasing influence it is
going to wield in a country like India where the percentage of literacy is
so low. They are as anxious as, I am sure, are all Members of thia
House, thut the Indian film should play a worthy part in this sphere and
if one may judge from the pleasant hour that many of us spent seeing
extracts from selected Indian films a week or two ago, there is every
reason to believe that it will, .
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Now, Bir, that being the Government's position, the logical outcome
-of it has been that, ever since the report of the Cinematograph Committee,
the film industry has been scheduled as one enmtitled to early relief in
regard to the import duty on its raw material. The position is that we
have had it down for a long time past for consideration in that respect
as soon as financia] considerations permit, The question I have to ask
this House is ‘Do financial considerations permit?’’. It is fortunate for
me that 1 am speaking after the House has had the financial picture from
my Honourable colleague, the Finance Member, He told us yesterday
with what painful efforts the position of budgetary equilibrium has been
established. OQur point of view on these benches is that we cannot have
the foundations of the edifice which has been built with such toil and
difficulty weakened, we cannot have those foundations sapped. I kmow
that the vicw held by my friends opposite is that this is a very small
matter. Thero is only 2} lakhs revenue involved and that the Government
can easily afford. Well, Sir, that may be the view of the cinema industry,
but once we admit a claim, however small for relief at a juncture like
this, it is difficult to say where we are going to stop. The Commerce
Department sent me this morning a comparatively long list of other indus-
tries which are in exactly the same position and which are clamouring
for relief from import duties on their raw materials. Therefore I fear I
cannot give the House the assurance that it would like to have on this
subject. I fully realise that it is cold comfort to tell the House that
relief will be given as soon as financial conditions permit; but I can offer
a crumb of consolation which I hope will not be entirely unacceptable.
Two or three suggestions have been put before us as to how we could
make up the revenue that we should lose if we were to remit entirely the
import duty on raw films. One wag put forward by my Honourable friend,
Mr. Lalchand Navalrai, who said that we could do it easily if we raised
the tariff valuation on exposed films from 4} annas to 5} annas. I must
state at once very emphatically that that course would not commend
itself to Government: they are not prepared to permit juggling with tariff
valuations in order to give protection. There is, however, a much more
hopeful method which was mentioned by some other succeeding speakers;
and that is the question of the drawback of the duty on exposed films.
It is certainly somewhat anomalous that an exposed film, which lias been
in use in this country for a considerable period and out of which its owners
have presumably got good value, should on re-export within two years be
allowed a rebate of 7/8ths of the duty. The case of exposed films is,
hov.vever, not peculiar. The same position arises in regard to other
ﬁrrtuclgss.k Government have under consideration the whole question of

awback. . , ,

Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-Muham-
zl)t;dan Urban): What other articles is the Honourable Member referring

The Honourable Sir Frank Noyce: Motar cars for one, I think.

“"Diwan Bahadur A. Ramaswami Mudaliar:  If motor cars have been:
used for two years in this country and are then re-exported, do you pay
back g percentage of 8747
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" 'he Honoufable SIr Yiank Moyte: Seven-cigthn of the ‘duty od ritost

things I think: T am not un expert on customs matters, but 1 believe there -
is & rebate of 7/8ths of customs duties on most things, if not everything,
re-exported within two yeats. T know that it ix the case us regards motor

cars because T got it on one occasion myself; and 1 ean speak there from

experience. Now what we are prepared to consider is whether the period

during whiclh rebate ‘can be claimed should be Withdrawn or very con-

siderably shcrtened. . But we should have to watch very carefully the:
effect on the general position, how it would affecrt the import of exposed:
films and what we should stand to loge by doing so. As T have said, thid’
question of drawback is engaging the 'ntténtion of Government. It s
probable that any proposala in this eonnection would necessitate an

amendment of the Sea Customs Act; but, if as T hope we find the:
proposal practicable, we propose to place legislation before this House at’
an early date. I should say, in passing, that T am very doubtful whether:
this would prove as great a gold mine as some of my Honourable friends,

more especially Mr. Jadhav, appear to think. Mr. Jadhav worked out

to his own satisfaction in the speech that he made Inst Session that owing
to the rebate that is given to exposed films on re-export they pav a duty
of only 24 pies a foot a8 agninst 4 pies a foot. that the unexposed fitms
pay. That might be the case if everv foot of exposed filth were re-
exported, but our figures show that thé percentage which is actually re-’
exported is not so very large after all. The firures T have here show that
in 1931-32 the drawback given was just over a lakh, and in '1982.88, from’
April to'December, that is, for nine months it was about Rs. 1,10,000 .. ..

Bir Oowasji Jehangir (Bombay 'Cihy : Non-Muhammadan U‘rban): What
was the duty during that. period? ,

* “The Honourable Sir Prank Noyee: T am afraid it is not possible for
me to give the exact duty realised. T have only got figureg for the value. ..

Bir Qowasfl Jenan@tr: What was the value? How do you make out'
that some of these are not re-exported ? ‘ -’ "

The Honourable Sir Frank Noyce: . 1 should say that most of them are
not re-exported. co C

Sir Cowus}i Jehangir: They are mostly re-exported in order to get
rebate, whether in good condition or bad condition. - ‘

The Honourable Sir Frank Noyce: T have not the figures for exposed
films that come into this country. I1.may explain for . the . Honoursble
Member’s information that I went into this point with the sepior member.
of the Central Board of Revenue this morning and T asked him whyv it was.
that seeing that there was a rebate of 7/8ths of the duty on re-exported film
everybody did not re-export them, and his reply was that a great many
of them were worn out and that, in order o get the rabate, ‘the vakhie of the
;!-rblqle at ths :}ilme (iit'dis n::-expot;ted must be more than the rebate which,
18 given, and they did not satigfy fhat criterion. Jn any.cage, my peint
i that we have not 4 gold, mipe '&'é‘vtén’ if"fva wixiaé;fw?mﬁ‘efﬁmgp}q;
getting @ rebaté on re-export, hnd that, so far .as.my figyres.show, they
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.do not equal what we should lose by remitting the duties on raw films.
However we are prepared to do what we can st an early date. .‘We are,
in short, prepared to treat the film industry as a whole, much in the same
way a8 wa have the broadcasting industry, where, as the House will
remember, we take the customs duty into consideration in deciding whether
the service is paying for iteelf or not. In passing, I may mention that,
in myv speech the other day I deseribed the broadcasting industry as in
its infancy but not a lusty infant. The cinematograph industry, at any
rate, differs in this respect, because it certainly speaks with the voice of
a loud-spesker. That, Sir, I think, concludes all T have to say. I trust
that my Honourable friend, the Mover of the Resolution, will regard it
as sufticiently sympathetic, that he will realise that we are not entirely
guilty of the charge of lip profession only, and that we do intend to do
what we can 88 soon as we can. In the present financial conditions, we
cannot accept the Resolution as it stands, but we are willing to try the
-expedient which has been suggested of making one side of the industry
pay something for the ather. I .trust, Sir, that in these circumstances,
‘he will not press his Resolution.

.. Sir Oowasfi Jehangir: Mr. Chairman, I rise to support this Resolution.
My Honoursble friend, although he has expressed his sympathy, has
given us no hopes of any relief at an early date. We all know . . . . .

The Honourable Sir Frank Noyce: T think the relief should ecome
within a few months. As soon as we can get together rome statistics to
-show what the effect of reducing or abolishing the rebate on re-exports is,

we should take action.

Sir Oowasji Jehangir: 1 did not quite understand that. Nobody would
object. to waiting for a few months in these matters. A few monhg is a
very short tinie indeed, and if Government will investigate the matter and
take acticn within a few months, I am sure, that will be n very satis-
factory answer; but if my friend means to say that these are hard times
and that sny encouragement to an industry of this sort would mean a
little sacrifice of revenue and, therefore, Government cannot entértain the
proposal until the Honourable the Finance Member can show a surplus of
a few crores, T personally think it'is not an attitude that Government
should take.  After all, by encouraging your industries you will inerease
your revenue, and if every Government in the world,—and every Gov-
-ernment is hard up just now,—were to take the same attitude that because
there is a little sacrifice of revenue or a small expenditure to encourage
any particular industry, they must stay their hands till better times turn
up,—then, Mr. Chairman, all encouragement to industries will have to
wait for some years to come. I suggest to the Honourable Member in
charge of this Department that on further investigation he might find
that immudiate action is possible.” By no means are we anxious to
deprive the Finance Member of even a single rupee of revenue. But, at
the same timo, this House i8 most anxious that Government- should
encourage all industries, and this special industry it cap encourage at
such small cost. Here is an industry which every - other country in the
world encourages. Here is an industry which England has gene out of her
way to encaurage. . Surely 24 or 2}-lakhs is not  very big amount. Oun
people, - unlike - paople .in ' ather- countries, canmot také ndvamtage of the
wannisctured ; artiele -on- poeouns of ~the. foreign language in which: the
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[Bir Cowasji Jehangir.] .
foreign films are made. If these films are to hg_ve. an edugative valpg,
_they have to be in the vernacular, end, therefore, it is essential that they,
ghould be made in this country. _

I will put another point of view. In Europe, these films are being used
very widely for advertising. What can be a better medium of advertige-
ment for the promotion of Swadeshi industries and even European artioles?
In the villages, illiteracy is still the order of the day. I remember having
had talks with certain gentlemen in Fngland interested in certain articles
that they desired to push in this country, and their line of advance was
through the cinema, and they were actually proposing to send down an
operator with a whole apparatus on wheels to go mnght through the
yillages. How are they to do that if they could not make a film in this
country in the vernacular at reasonable cost? I suggest to my friends
opposite that the cinema is going to be of the greatest assistance to
Swadeshi industries as thev can be advertised throughout the country by
means of the cinematograph films. Therefore, I would welcome any steps
that Government might take to decrease the cost in order to help the other
industries to avail themselves of this medium of advertisement. I do
suggest, Mr. Chairman, that we should get an assurance. I quite acoept
the assuranoce already given that Government will take immediate steps
to see thnt this duty is removed. I understand that the manufactured
article is taxed fairly lightly. You value a foot of manufactured article
at 43 annas and you charge a duty of 37 per cent. on it and then ‘you give
a rebate. But, suppose, there was no rebate. I do venture to suggest that
43 annas is8 a Jow valuation, and if you can increase that
valuation,—I do not say do it unjustifiably but investi-
gate it,—and if you find there is some justification for
increasing the valuation of 43 annas, you will immediately get your 2%
lakhs. I see no objection to further taxing the manufactured article in
order to enable the industry in this country to get some encouragement.
I would suggest that Government should look into this question from
that point of view, and in such matters we must be prepared to give time
to Governmnent to investigate the matter on the assurance that steps will
be taken ut a very early date, and that Government feel, as we do,
that this industry should be encouraged. '

Mr. K. O. Neogy (Dacca Division: Non-Muhammadan Rural): BSir,
T enjoy the unenviable distinction of having been 8 Member of a Committee,
not a single of whose recommendations has so far been accepted by the:
Government. (Laughter.) The Indian Cinematograph Committee was
appointed by the Government in the Home Department about five years
ago, and there were six members in all including the Chairman, five of
whom had at one time or another been Members of the Central Legislature.
The Chairman was our Honourable friend, Diwan Bahadur Rangachariar,
whose absence from the front Opposition Benches we regret very much
today.  Of our colleagues our distinguished and gallant friend, Colonel
Crawford. is alas! no longer with us, and so also is the case with my
friend, who was a distinguished Member of the other House, Sir Ibrahim
Haroon Jaffer. Now, 8ir, so far as the present Legislature goes, I am
practically the sole survivor among the members of that Committee in
this House. Now, this Committes was appointed with three different
objects as set out in the Resolution under which {t was appointed. The
first was to examine the organization snd the principles and methods of
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the censorship of the cinematograph films in India,—a& question which
oconcerns the Home Department; secondly, to survey the organization for
the exhibition of cinematograph films and the film producing industry in
India,—perhaps this relates to the Department of Industries; and, thirdly,
to consider whether it is desirable that steps should be taken to encourage
the exhibition of films produced within the British Empire generally and
the production and exhibition of Indian films in particular. I do not
lmow to which Department this particular recommendation relates., Fer-
haps it has as much concern with the Department of Commerce as with
the Department of Industries. When the report was published, I under-
stand, no Department of Government was very eager to acknowledge it as.
having anything to do with itself. That position went on for sometime.
I have heard uncharitable critics of Government say that the reason why
the enthusiasm of Government in regard to this inquiry had oozed out
was to be found in the recommendations of the Committee itself. These
uncharitable critics say, for instance, that one of the objects of the appoint-
ment of this Committee was to get a kind of preference for the British
film producer in the Indian market, and that Government expected
perhaps that the Cinematograph Committee could be persuaded to recom-
mend the imposition of a British quota of films on the Indian show
houses. To their surprise, continue these uncharitable critics, the Govern-
ment found that this Committee, composed as it was of an equal number
of Englishmen and Indians, had positively refused to make any recom-
mendation of that character. On the other hand, they made a series of
unanimous recommendations for the development and encouragement of
the Indian industry. I quite admit that most of the recommendations
would involve a financial outlay on the part of the Government, but there
are certain recommendations which would require not so much financial
assistance as facilities of different kinds to be granted by the different
Departments of Government. I am not aware as to whether even in
regard to such recommendations anything has been done up to date, and
I am very glad to find my Honourable friend, Mr. Bajpai, in his seat just
now, because some of these recommendations relate to his Department.
When this report had been made, it met with general acceptance with the
Indian section of the press and at the hands of non-official Members of
this House, and a Resolution was moved in January, 1929, asking that the
recommendations of the Committec be given effect to. On that occasion,
the Honourable Sir Bhupendra Nath Mitra, speaking on bebalf of the
Government, gave a definite assurance that the Government were going
into the matter very carefully, and not merely that. He said that before
Beptember, 1929, they were sure to arrive at definite conclusions. I think
1 should read out just one or two sentences from his speech, because,
otherwise, I might be laying myself open to the charge of misinterpreting
him on this point. He said: :

“_I can assure Colonel Crawford (who spoke on that occasion) that the Governmens.
of India will do their best to expedite matters and we hope that, before this House meets
again in Simla, we shall arrive at some settlement with the Provincial Governments -
concerned and shall be in a position to take action in regard to the various recommenda-

_He was referring to some of the recommendations which required the
opinione of the Provincial Goyernments to be obtained before any action
d. be taken by the Government of India; and here is a definite agsurance
On=-b9half of the Government that before September, 1929, something
gefinite would be done. Very nearly three years and a half have elapsed
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gsince then. And much as I value my Honourable friend, Sir Frank
Noyce’s sympathies in this matter, I should like him to tell this House
48 to whether any action was taken in pursusanoe of that assurance given
on the floor of this House by Sir Bhupendra Nath Mitra. As far as I
¢an see, that ixsue is as much uncertain today as it ever was. My Honour.
able friend has said that the Government have ‘scheduled this industry
a8 an industry entitled tc early reliet if and when finances permit. "I
should like him to tell this House as to whether that is the sum total ef
the Government conclusions which were promised by Bir Bhupendra Nath
Mitra in Januvary, 1929, and, if so, I should also like' him, or Sir G
Schuster, as he is the Member concerned in this matter, to tell this House,
what the position of this industry is in the graduated list of industries
entitled to relief.

It was only yesterday that we heard from the Honourable the Finance
Member that inthe schedule of priority of claims to relief first stands the
services. If there is financial solvency in future, then they are the first
party to be entitled to relief in respect of the emergency cut. As far as
I could judge from the Honourable the Finance Member's speech yesterday,
the next would be the income-tax pavers in respect of the surcharge. I
should like to have a full list of the priority of the claims set out before
this House which would enable us to judge as to what particular place
industries generally and this industry, in particular, occupies in that list.
My Honourable friend hns promised to look into the question of the
*‘drawbacks’’ just to see as to how fa¥ the law could be tightened up in
order to vield a revenue which might compensate (Government for the
financial loss which would be involved in accepting this Resolution. I do
not want my Honourable friend to hold out any false hope in that matter,
because that is a point into which we had to go in the Cinematograph
‘Committee and, if we turn to para. 159. we find the position set out as
we found it at that time. We found that at that moment there was no
-considerable quantity of imported éxposed films which were being re-
exported and which qualified on that aceount for a refund. But, then;
there is another point which perhaps might intérest the Honourable the
Finance Member as being in charge of the Central Board of Reveriue. It
is this. What is being said today in effect is that the period of two years,
which is allowed for re-exportation, and which re-exportation qualifies the
exporter for a refund of the duty, is too long a period, and that, as s
matter of fact, although the exposed films lose their value ms exposed
films, they are being re-exported merely for the sake of getting this refund.
That, T take it, is the substance of the statement made by ohe of the
Honourable Members who spoke in this connection. Now, 'here again
the present position seems to be that if an article which is re-exported
‘becomes worthless in value, a refund could altogether be refused. We
had to refer to this particular point in the paragraph to which T referred,

namely, paragraph 159 and this is what we said:

when“ ;f, howre;(elvr. adﬂ::; }éad gemwexhinted ulllugver I:i(:lia, it woulci poneu little value
-OX| a e X

afticle which is not worth the daty, T e peyment of & draw-back on any
" Now, 8ir, 1 do not Kiow' whether thefo s anyHhiig Jn the potat whidk

Bas been made by'my Honourable friend, Mt. Goswami M. R. Pubi, b
§ ihote ja anylhing in it T dare sey, th Hongusably tho Miashos Momber

. X

ill - ask ‘the Central' Board ‘of Revents t6 dse’to St that this particuldr

i
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provision of law is not evaded; that is to say, .mo rebate or drawback is
allowed on films which are not qualified, strictly speaking, for the rebate
or drawback on the ground that it is a-bsolutely ~worthless, after it had.
been exhibited for about two years in this country. @ We have to be
thankful for small mercies in these days, and I, therefore, welcome the
assurance that the Honourable Member in charge has given us that the
industry might look forward to some kind of relief within the next few
months; but I did not like his coupling that assurance with the proble-
matical result of his inquiry into the question of drawbacks, because. I
am very much afraid that he would be disappointed, when he mskes thak
inquiry, with its result, end 1 would like him to give us an unqualified
assurance in this matter.

An Honourable Member: 1 move that the question be now put.

P . o
. Mr. Chairman (Sir Hari Singh Gour): I accept the closure.  The-
question is: ' ‘

“ That the question be now put.”
The motion was adopted.

Mr, Lalchand Navalrai: Sir, I am very much thankful to the Honour-
able Members of this House who have agreed with -me that this film.
industry is a useful industry and that, as such, it should be given every-
encouragement. I am not in the least disappointed by what my Honour-
able friend, Mr. Yamin Khan, snid. I took it that he 'put his two
view-points, one, that of his own pérsonal attitude and the other, that
of his own constituency. Bir, with regard to his personal view-point,
he really said that this industry deserves some help. Sir, he thinks that
when the position will change, then this industry should be helped. I
think, to say that when the position will change, then only ‘should this
‘industry be helped, is not to say anything with assurance. ...

Mr. Muhammad Yamin Khan: Sir, on « point of personal explanation.
I never said that this industry may not get help until the position changes.
1 said that there will be nobody in the House who will oppose the pro-
position that the total duty should” be taken away when we shall find
clearly that the cinemnatographs prove 1o be really educative and not
‘mere places of amusement; but that, even before that time, they do
deserve some kind of consideration.

Mr. Lalchand Navalrai: 1 have taken down the words and I think
the Honourahle Member s8aid: ‘‘the position may ‘ehange, and then such a -
Resolution may be accepted.* ‘ '

Mr. Muhammad Yamin Khan: I did not say that.

Mr, Lalchand Navalrat: These are the words I took down. Then
coming to the other question, that the films that he raw the other day
had no educative value, he will excuse me if T tell him that in the fascina-
Aion of seeinz them, he got ahsent-minded. 8ir; T also saw these pictures.
Of- course they were onlv portions of the films shown as samples.
Bune of them was that of a virtuous woman,—dnd: is virtue ‘educative
or not?: Fhe sécond was with regard’ to. the love of God. CEEA
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Mr. Muhammad Yamin Khan: And the third was a prostitute's houss,

Mr. Lalchand Navalrai: Not one noticed by me. Anyway, I am
ot disappointed at his statement, because whatever he said will certainly
be taken by these companies into consideration and I have already said
that the guiding idea of virtue and divine love depicted must be adhered
to. Now, with regard to the attitude ot the Government, I feel that
much sympathy has been shown, but it Lus also been made clear to the
‘House that this gympathy has been shown since a very long time and
even a somewhat definite promise was made in 1920. S8ir, I felt very
much thankful to the Honourable Member for Industries and Labour
when he said that this film industry is such as should play a worthy
part. He hag also said that they are entitled to early relief and for that
too I am thankful. '

Now, the question is, when is that relief going to come? Can we
"be expected to rely on such indefinite statements about the relief coming
at an early date and so on, when we do not have any kind of assurance
-of the kind of relief and its advent? To say that it will come when the
finances in the Budget improve, is to make no satisfactory reply at all.
Sir, when I heard the statement made by my Honourable friend, Mr.
Neogy, it was clear that there is not much hope of relief in the drawback
problem. But where there is a will, there is a way. I am sorrv, I do
not see the Honourable the Finance Member in hig seat, but it is no
-doubt true that he will have to join hands in order to give early relief
to the film industry. I know he is a genius for producing balanced
‘Budgets and in giving help to certain industries in one way or other. Sir,
1 do not want to specify in what exact manner the help should be
given, but I do hope and T request the Tressury Benches to give some
more definite assurance than the one that has been given. My Honour-
ahle friend, Rir Cowasji Jehangir, has already put that very plainly to
the Treasury Benches and 1 would repeat that a incre definite assurance
thould come. The subject-matter of this Resolution has been hanging
fire since a very long time, and now when there is sympathy expressed
from all sides and when it is freely acknowledgsd that this industry
should be helped, to postpone that would be really doing & disservice
to an indnstrv of this kind and would smount to not helping it at all.

8ir, before making up my mind for withdrawing this motion, I would

. again nppenl to the Treasury Benches to be more definite and

"PM- promise that they are really giving early relief. 'A definite
statement on that point will be welcome and I wiil wait for it.

The Honourable 8ir ¥rank Noyce: S8ir, T have very little to add to
what T have already said. T verv much wish that I were in & position
to give my Honourable friend, Mr. Lalchand Navalrai, and also my
Honourable friend, Sir Cowasji Jehangir, rather more definite nssurances
than I have been able to give. But I did attempt to explain to the
House the difficulties under which I am labouring. I explained to the
!-Iousp that it was not possible. in view of the financial position, as
explained by my Honourable colleague, the Finance Member, vesterday,
to accept the recommendation as it stands. I went on to explain that
we would do our best by going into this question of drawback to see
whether we _cou!d give relief to the industry in that way; and there was
perhap.s one point which I did not make sufficiently clear. T did not
make it clear that, it we found on looking into this question of drawbach,
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that we could recoup ourselves to some extent, we are prepared to give
the industry the benefit to that extent. I should like to make that
perfectly clear. We are prepared to reduce the import duties pro tanto
to anything we get from the reduction or abolition of the rebate on
exposed films re-exported,

8ir Qowasji Jehanglr: Will the Honoursble Member consider the
proposal to increase the value to above four and a half annas per foot?

The Honourable Sir Frank Noyce: I would once more repeat most
emphatically that Government are opposed to any juggling of tariff
valuations in order to afford protection to the industry. But I am quite
willing, in consultation with my Honourable colleague, the Finance
Member, to get that point examined by the.Central Board of Revenue
in order to make sure that the valuations of the exposed films and of
raw materials are fair to both. Further than that. I cannot go and I
cannot promise that the results of that re-examination will alter the
present position. At present, as has been mentioned in the course of the
debate, the valuation of the exposed film is four annas six pies per foot,
whereas that of the raw material is only eight pies a foot. It does,
therefore, seem to me that that difference in the values of the two allows
for all the circumstances, such as wastage. I notice my Honourable
friend is shaking his head. If he can do anything to convince the Central
Board of Revenue on the subject, I am sure they will be grateful to
have any information he ecan give.

I do not propose to follow my Honourable friend. Mr. Neogy, into
his discussion of what happened to the report of the Cinematograph
Committee. I can assure him that he is not elone in having been a
member of a Committee, the recommendations of which were not accepted.
I can recall some of my own experiences in that direction. (Laughter.)
But I would say that I am not competent to deal with that very wide
aspect of the case, but I have only personally been concerned with a
much more limited aspect of the Cinematograph Committee’s report.
I can tell him what, I am sure, will gratify him that when I was Secretary
to the Department of Education, Health and Lands, we did secure the
acceptance of one of the recommendations in his report which wag that
-educational films should be admitted free of duty, as they are today.

. I do not wish to detain the House any longer. I am sorry that I
have not gone as far to meet my Honourable friend, Mr. Lalchand
i;I:,ewtx;lrat.'x, as he would like. I hope he will now come part of the way

meet me,

Mr. Lalchand Navalral: Sir, I am not concerned with the way in
w]:_uch adjustment is to be made, but what I am concerned with is that
relief should be given. And, after hearing the Honourable Member, I am
convmced.tlmt there is really a sincere desire, on his part and on the
part of his colleagues, to give help and early relief to this industry. In
thasto lvitf.?w of the case, I ask for leave ¢f the House to withdraw the

ution,

The Resolution was, by leave of the Assembly, withdrawn.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 2nd March, y1933. : ok on v



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063



